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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH. NEW DELHI

OA No. 215/2022
AASHISH SARDANA o APPLICANT
VERSUS
M/S VATIKA LTD. & ANR. « RESPONDENTS
IN RESPON THERETO BEHALF OF M/S CREATIVE

BUILDWELL PV'L. LTD. PURSUANT TO ORDER DATED 34.04.2023

Mest Respecifully Submiited,

1. That M/s Creative Buildwell Pvt. Lid. is engaged in the business of real
estate, and hotels having registered office at 201/6, Kaushalya Park, Hauz
Khas, New Delhi — 110056 and Mr. Vithal Mittal, Director is the
Authorized Representative vide board resolution dated 03.10.2023.
Copy of Board Resolution dated 03.10.2023 is annexed herewith as
ANNEXURE-A.

2. Vide order 24.04.2023, this Hon"ble Tribunal has sought response from the
project proponents (hereinafter referred to as “PP™) qua alleged viclation.
In compliance thereof, the answernng project proponent submits

hereinunder and in the interregnum, without prejudice, since copy of the
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record was unavailable, seeks liberty to file a detailed response if and as
and when the circumstances warrant.
However, at the outset, the answering PP posits that the instant is a

misjoinder of parties in relation to the answering PP, as through perusal of

the order dated 24.04.2023, the main allegation seems that ‘the project in
guestion hod not been granted requisite EC and was being set up in
violation of fl4 Notification dated 14.09 2006 " As per said notification,

norms and prevalent practice, in the case of answering PP, environmental

clearance in the form of EC was not required and that the present project
falls below 20,000 sqm ie 1835839 sgm. Rather Consent to Establish
(CTE) was applied for and after scrutiny, subsequently granted on
08.11.2012 by Haryana State Pollution Control Bosrd. Thereafter,
construction was slarted.

Copy of the CTE dated 08.11.2012 is attached herewith s ANNEXURE-

B.

. The answering PP does not fall under the notification dated 14.09.2006

wherein it is held that all projects with built up area more of 20,000 sq mirs,
need to have EC under Category 8 (a), EIA Notification 2006 and now
since the answering PP does not fall under this category and that a valid
Consent to Establish, after due scrutiny, was issued by HSPCB, the

answering PP was not mandated 1o secure EC,
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4. It is reiterated that the PP cannot be rendered liable for contravention of
EC as the present project does not fall under the category 8 (a) of EIA of
2006 for requiring EC. Furthermore, due to ongoing procedural
impediments, delay & latches on part of the government authoritics, the
answering project proponent is constrained to cede the built structure non-
functional, therefore stands unutilized, incurring colossal losses and neither
generales any income nor provides any employment or livelihood. Further,
in no circumstance attracts polluter- pays principle, hence, imposing any
penalty is unjustified.

5. That the case is pending before State Expert Impact Asscssment Authority,
Haryana (SEIAA) and vide 158" Meeting of SEIAA held on 02.06.2023,
the authority decided to keep it pending and deferred the case forming the
following issues/questions:

1. Why did Project Proponent apply under Violation Category, when
there was no viplation/mon- compliance?

2. Reports of all the sub-commitices right from the beginming ie.
from 2014 to 2023 are not in harmony and unanimous.

3. The latest report of the Sub- Commitice emphasized’ suggested
that the actual dimensions & size of the structure maybe got
measured from the Expert Agency/ Department ie, lown &
Planning Department, Harpana as ihe Sub- commiitee holds no

expertise in this regard
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6. In response thereto, adverting specifically over the sbove framed

issues/questions, the answering PP made a representation to SEIAA
detailing facts with supporting documents,

Copy of the reply dated 03.10.2023 by SEIAA of the RTT application of
the Project Proponent is attached as ANNEXURE-C

Copy of the Clarification/representation made to the Chairman, SELAA
dated 03.10.2023 along with annexures, and its Receiving by SEIAA
dated 05.10.2023 1s attached herewith as ANNEXURE-D.

. The answering PP herein, had procured a project for the construction of a

S-star hotel and had acquired a land parcel admeasuring 5.75 ncres at
Khasra No. 120//1, 2, 9, 10/1, 1002, 1172, 12, 121/ /6 in the revenue estate
of Village Ghamroj District, Gurgaon. It is reiterated that answering project
proponent had undertaken construction below 20,000 sqm (built-up area
admeasuring 18358.39 sqm). The answering project proponent once again
strongly reiterates and aflirms that the answering project proponent has
comstructed a buili-up area of less than 20,000 sqm and undertook through
affidavit and undertakings before SELAA and DTCP that it will not expand
its project. and the same is reflected in various inspection reports detailed

thus-

« On 05072023, Ld. Member Secretary, SELAA vide Memo Mo, SEIAAS

HR/ 2023/453 sought status report from Senior Town Planner, Gurugram,



The Department of Town and Country Planning (DTCP), and in
furtherance thereof, vide letter dated 11.08.2023 sent by Office of Senior

Twon Planner, Gurugram, DTCF besring Memo No. STP(Gy2023/5058

submits at point 4, ")
with Non- FAR/ covered area is 18,.359.38 Sqm”,

Morcover, Ld. Member Secretary, SEIAA again vide letter dated
03.08.2023 bearing Memo No. SEIAA/HR/2023/516 sent to Director
General, DTCP requesting measurement of actual dimensions of
Structure as it currently stands gt the undersigned PP's site and further
sought detailed report. (Copy of Memovietter by SEIAA 1o DTCP dated
{03.08.2023 is annexed herewith as ANNEXURE-E). In response thercto,
the Director General, DTCP vide letter Memo no. GN-2064- Vol
IVTD(RAY2023/20378 dated 05.09.2023 through its defailed report
reiterated the actual measurements as 18,359.38 sqm, Therefore, it is
succinetly inferred by the Expert Agency/ Department ie. Town and
Country Planning Department that the built-up area is less than 20,000
sqtr;. {Copy of DTCP letter dated 05.09.2023 and STP, Gurugram report

dated 23.08.2023 is enclosed as ANNEXURE-F).

Previously, Site inspection was conducted on 05.07.2014 by Sub-
Committee of SEAC, Haryanz comprized of Chairperson Sh. 1G Juncje
and various members of the Expert Appraisal Committee, in compliance
with 104th SEAC meeting and sccording to its findings the undersigned

PP had already completed structure of Basement, Ground + 11 stories and
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that the total built up area constituted 16,616 sgm. Approximately

Copy of Site inspection report dated 05.07.2014 is enclosed as

ANNEXU/RE-G.

Further, upon SETAA directions to constitute a sub-committee to gscertain
siatus of construction, a site visit was conducted on 28.12.2022 and it was
found that no construction activity is going on at the site presently and
that the work is abandoned since long. (Copy of Site Report dated

28.12.2022 Enclosed herewith as ANNEXURE-H).

SEIAA vide order dated 20.03.2023 had constituled 2 commitice
comprising of (1) Member Sccrotary SEIAA , IAS Sh. Pardeep Kumar (2)
Begional Officer, HSPCB (Gurgaon) (3) Sr. Environmental Scientist,
HSPCB, Panchkula for the purpose of inspection and ascerfain aciual
status of construction and accordingly visited site on 22.04.2023 | The
report was submitted to Chairman, SEIAA and cited project details
certified by Ar. Vikkey (CA- 2017- 85236) which admeasured the built-
up area as 18,359.38 sqm. (Copy of the MS, SEIAA site visit report dated

22.04.2023 enclosed herewith as ANNEXURE-I).

The aforesaid facts are concomitant and clearly signify that the undersigned PP never
undertook construction beyond 20,000 sqm at any given point in time and bonafide

enceavors to comply with the prevalent norms. The construction at site ot commenced



anly after prant of Consent to Establish (CTE) dated 08.11.2012 {abovementioned
Annexure B) by Harvana State Pollution Control Board. Further, during the serutiny of
our application for grant of CTE, we had been specifically asked to submit undertaking/
affidavit before DTCP and HSPCB deposing that the FP would not undertake
construction beyond 20,000 sqm.  (Copy of the affidavit/mdertaking of the Project

Proponent is atached as ANNEXURE-T).

8. Brief factual matrix relevant herein is engrafled thus-

a) The answering PP applied for the grant of Change of Land Use
Permission (CLL) for construction vide application dated 26.12 2007
as per the prevalent procedure with an objective to uplifi, develop,
promote and create livelihood and job opportunities in rural areas
alongside business development., addressed to the Director General,
Department of Town and country Planning (DTCP), Haryana,

b} The Government of the State of Haryana, through its Department of
Town and Country Planning issued a Letter of Intent (LOI) vide ref
no. G-2064- JE (/b)- 2008/7379 dated 22.12.2008 for construction of
aforesaid 5 star hotel/project.

¢) Thereafter, after complying with all codal formalities end payments
of charges amounting to Rs. 2,1578,79L- towards conversion
charges, Rs. 1,78,18,861/- on account of 25% of total license fee &

infrastructural development charges and Rs, 10,600/~ as composition

2052




2053

fee, CLU finally secured, got approved and granted on vide ref no.
G-2064-JE(S5 20097206 dated 13.1.20140,

d} As per the terms and conditions provisioned under CLU dated
13.1.2010 issued by the department of Town and Country Planner,
Haryana, Clause (5) & (6), the answering PP was required to szek
sanction of Zoning Flans/ Building Plans prior to raising construction
of the hotel structure es sanctioned by the concemed authorities and
therealler complete construction within a period of two years from
the date of issuance of permission. [lence, setting stringent timelines.

e} Therefore, the Answering PP immediately thereafier, upon issuance
of the CLU, without any delay whatsoever, completed the requisite
formalities as required by the DTCP, Haryana and submitted the
Zonal plans for approval & sanction at the earliest on 25.6.2010.
Subscquently, the Zonal Plans were approved by the Department of
Town & Country Planning (DTCP) on 05.08.2010,

f} However, the submitted Building Plans were pending approval
before the DTCP for more than one year and received approval on
01.092011.

g) As a part of procuring requisite license, sanctions, approval from
various governmental departments and agencies, the answering PP
obtained the approval of the Airport Authority of India {AAD) and

subsequently received the said approval on 20.09.2011.



h} That the answering PP had also additionally applied for permission

1)

to ‘Access from the Road' from the PWD- Building and Roads
(PWD- B&R) in Feb, 2009, but despite the fact that all the requisite
documentary and additional requirements of the PWD B&R had been
complied with by the answering PPin the shortest possible span of
time, the requisite permission was issued by the PWD afier a massive
delay of more than 2 yvears and 3 months on 16.7.2011,

That as per clause 8{a) of the CLU dated 13.1.2010 issued by the
office of DTCP, Haryana, the answering PPwas also required to seek
clearance from the Ministry of Environment and Forest, Government
of India (MOEF) in accordance with the mandate of the notification
dr. 14.9.2006 prior to the initiation of development works at the site.
Pursuant thereof, the answering PP submitted the application dated
25.112010. It is apposite to mention that the submission of
sanctionedZoning plans/ Building Plansby the DTCP, Haryana was &
pre-requisite and indispensable for adherence as in the prescribed
format with the office of the Secretary, State Expert Appraisal

Committee (SEAC), Haryana the same was mentioned.
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k) The answering PP has been a victim of unnecessary delays on

{ o vertment cies and had su [71

rentlnders to them for the grant of Envirenmental clearance.
I} The answering PP learnt that the Hon'ble SEAC had been dissolved

in March/April 2011 and that all the cases being handled by the
SEAC had been relegated to the Ministry of Environment, Forest and
Climate Change (MoEF), Government of India, but to no avail as the
response was vet awaited, It is pertinent to mention that {he strict
timelines set forth in the CLU were concurrently mnning and as per
terms engrafted, and the CLU validity/term would expire after two
years as per Clause (10).

m) That as per the directions of SEAC AND HSPCB, the answering PP
had also sought permission from the D.C. Gurgaon to get NOC from
the Land Revenue Authorities about the land being outside Aravalli
Hill Notification and also to obtain NOC from the Forest Department
stating that the said CLU Land is not Forest Land, and the same was
obtained on 24. 9. 2012 after a lapse of more than 2 year and a half.

n) Meanwhile, on account of the impending expiry of the period
prescribed in CLU dated 13.01.2010 since the fulfilment of tcrms and
execution of agreement was to be completed within 2 period of 2
years from the date of issuance of the said permission, the answering

PP bonafidely applied for extension of time (EOT) from the DTCF,
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Haryana citing the aforementioned unforeseeable circumstances and
pleaded that the delay in initiation of construction work at the site and
its completion had been caused due to the delay in receiving the
requisite sanctions, approvals, permissions from the varous
government departments (AAL DTCP, DC Gurgaon, Land
Authorities ete.) and that EC is applied for and still pending at the
stance of the department, It is noteworthy to mention that the
answering PP was compelled to apply for extension with no fault
attributable to the answering PP and was rather a sufferer of delay
and interlude.

o) It is pertinent to mention here that since exponential time had passed
oblaining permission from various governmental agencies, varied
approvals and compliances with no faull or dereliction attributable to
the answering PPin the said regard, rather such events caused losses
to the answering PP.

p) Resultantly, to curtail further losses, the Answering PP was
constrained to re-plan his entire project, despite geiling requisite
sancfions and approvals from all the other government departments.
Considering, that in case the required Environmental Clearance is
being ceased for reasons beyond the control of the Answering PF, the
Answering PP, therefor, had no choice but was compelled to replan

the total Built up area of the project below 20,000.00 sq meter (which
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i3 the minimum built up area requirement for enforceability/
applicability of Notification no. 553 dated 14.09.2006). Moreover,
gince the time stipulated for Completion of Construction would
expire shortly, therefore, as a consequence, under no circumstances
the construction of the entire project would have been possible within
the remaining period, due o foregoing circumstances the answering

PP undertook before the authorities to construct on less than 20,000

sqm.

q) At the very earliest, the answering PP was constrained to apply for

‘Consent to Establish® (CTE) with the Haryana State Pollution
Control Board on 12.12.2011 and then also, the Conseént to Establish
was granted by the HSPCB on 8.11.2012 vide (CTE) no.
HEPCR/TAC/2012/1840, afier a lapse of almost one year.
Since the Consent to Establish was a requirement for projects buill
below the limit of 20,000 sgm. thenceadhering the aforesaid the
answering PP vide application dated 31.10.2012, submitted:
= Umdertaking dated 18.01.2012 before the HSPCB
clearly stating that the Project build up area will not
be beyond 16,000 sgm. (Undeniably below the
20,000 sqm. thercfore falling below the range
wherein enforceability of EC requirement is

necessitated). Further, the undertaking succinctly
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mentions, “We undertake that in case of expansion
in the next phase area exceeds that af 20,000.00 sg.
meiers will apply for emvironmenial clearance from
State Government as per notification  dated
14.09.2009." Clearly expressing bonafide of the
answering PP,
- Bank Guarantee
Accordingly, after scrutiny, the HSPCB granted Consent to Establish

dated 08.11.2012.

That after cbtaining the CTE, the answering PP commenced
construction works and abandoned the building of structure beyond
20,000 sgm due to the forgoing procedural delays for obtaining EC,
changes in regime and ambiguity caused thereof by the governmental
agencies, which ultimately was resulting in colossal loss to the
answering PP,

While, the project was underway, the answering PP, for futuristic
purposes, and being desirous of obtaining EC timely in case the
circumstances allow any kind of expansion, propounded phase wise
plan, expansion being in the second phase, il at all, and in accordance
with approvals, consequently still applied for EC, duly paying

additional fee, vide application dated 13.10.2012.
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u) In the proposed expansion itself the answering PP made it

undoubtedly clear that Answering PPshall not go for expansion of the
project unless and until the First phase of the project for which the
Consent to esteblish has already been obtained by the Answering PPis
Completed and that the said project becomes operational and Consent
to operate is obtained from Competent suthorities. Departments i.e.,
the Answering PPshall only construct the Built-up area of 16,000.00
sq meters as already submitted in the undertaking so submitted with

Haryana State Pollution Control Board,

v) However, due to apparent ambiguity and uncertainty in procedure of

State Environmental Impact Assessment Authority, Harvana and EC,

the answering PP decided to withdraw proposal lo expand vide

withdrawal application dated 04.07.2013.

w) The Answering PP has been a victim and sufferer of gross procedural

delays and has as a corollary spent several hundred of lakhs for
procuring CLU, grants, permissions, approval. TheAnswering PF, in
order to obtain the CLU for 2 years, which too was granted after a
lapse of one year from the date of request had applied for EC for
which CLU was a pre-requisite and thereafter waited for significant
long period of time but to no avail. Consequently, the project of the
answering PI* was left in abeyance and finally to atleast commences

work: the answering PP had to devise a plan of action and curtailed
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the area of construction and to not incur further losses. This has
caused uncalled disruption of business, despite answering PP
adhering to and being compliant of norms. The Answering PP had to
again apply for 2 further extension which was only granted after
persistent and rigorous efforts for the Period of 1 year and another
substantial extension fee had to be bome by the Answering PP, the
said period of extension is also going to expire in January 2013,
Further, due to the sull ongoing interlude, and due to more procedural
and departmental delays, the answering PP is unable to enjoy the
Fruits of his investment being divested of the same,

x) By then, due to the foregoing events, the answering PP was convinced
that the implementation of *Expansion Phase’ is not possible prior to
the expiry of the period granted for construction in the extended CLUT
terms, and therefore had decided to only mplement the present
project only and have the built up area as it is consiruct less than
20,000 sq meters, The Answering PP had vide its letter dated
14.05.2013 to Director General, Gurgaon of its intention to construct
less than 20,000, - sq meters as built-up area of its project. The
angwering PP had also previously in its letter dt. 01.09.2011,
intimated the DTCP, Haryvana of ifs intention of developing an area
under 20,000 sq mcters due to the time constraint. The answering PP

had again, refterated its stand to construct the aforesaid area and with
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the said intention had again informed the DTCP, Haryana in said
regard.

¥) It is most relevant to mention here that the answering PP had
abandoned all/any plans to expand/enhance the built-up area of the
project beyond 20,000 sq.mtrs. That for aid, advise and to apply for
the requisite licenses, the answering PP had engaged consultants
{which is the prevalent practice) and due to their ill-advice, had
inadvertently applied under SOP 07.07.2021 “violation” category (PP
had also applied due to orders of SEIAA and the Show Cause Notice
dated 16.06.2022). That soon after realizing the mistake, the
answering PP requested for withdrawal. That ever since, the matier is

pending adjudication.

PRAYE
In consideration of foregoing circumstances, it is humbly prayed that since
the project of the answering PP is only 1833938 sqm (less than 20,000
sqrn.) shall not be covered and govemned by the Provisions of Notification
no. 1553 dated 14.09.2006, hence shall not require Environmental
Clearance. Further, it is apposite to mention, that since the construction of
the project (which is under 20,000 sqm), yet the site is till date not

functional and has therefore not caused any environmental hazard,
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whatsoever. Rather, the answering PP, due to the facts and circumstances
encompassing the present case is posed with a stronger dilemma which has
caused exorbitant losses, disruption of business, has been & victim of
disproportienate penalty and is suffering a legal battle and is injuncted from

availing the project.

Therefore,

(a) the answering Project Proponent not be enjoined in the ammay of parties
before this Hon'ble Tribunal as the case of the answering PP is not at parity
with other projects, hence, arraving the answering PP in the memo of
parties herein would lead to migjoinder of parties;

{b) Quash the procecdings under violation category;

{e) Any other and further reliefs as this Hon'ble Court may deem fit and proper

to meel the ends of justice.
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NEW DELHI
DATE

P

ANSWERING PROJECT PROPONENT
(M/S CREATIVE BUILDWELL PVT. LTD.)

THROUGH COUNSEL
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0A NO. 2152022

IN THE MATTER OF:
AASHISH SARDANA cos APPLICANT
VERSUS
M/S VATIKA LTD. & ANR. ... RESPONDENTS
AFFIDAVIT

I, Vithal Mittal, 8/o Sh. Manoj Mittal, RO W,-113, Lane W19, Sainik
Farms, Delhi-110062 aged 35 years, do hereby solemnly affitm and
declare as under:-

1. That [ am the Director of the Project Proponent i.e Creative
Buildwell Pvt. 1td. and fully conversant with the facts of the case
and hence am fully competent to swear this affidavit._

2. That accompanying Response on beha]F of I}ep:mnt itteluding
annexures, list of dates and contents ; ﬁ}fﬂgﬁ%&w 18 of the
Response are true and correct to my fédge,angd are based oy

o T

legal advice. Last Para is praver to this a“@iEW;

e gy T

3. That the annexures filed alongwith the Petition | are e copies of

their respective origmals.

DETONENT
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Y CATI

0 60CT 2023

Verified at Delhi on this the day of ........, 2023 that the contents of
my above affidavit are true and correct to the best of my knowledge and
belief, no part of it is false and nothing material has been concealed

Pimesms 0 60CT 2023

N

DEFONENT




i ANNEXURE-A 2066

CREATIVE BUILDWELL PVT. LTD.

BUILDERS ® DEVELOPERS ® COLONISERS

pur

MITTAL'S

EXTRACTS OF MINUTES OF MEETING OF BOARD OF DIRECTORS OF M/S
CREATIVE BUILDWELL PVT. LTD. ON 07™ OCTOBER, 2023 AT ITS REGISTERED
OFFICE 201/6, KAUSHALYA PARK, HAUZ KHAS, NEW DELHI-110016 AT 12:00 P.M.

RESOLVED THAT Mr. Vithal Mittal S/o Sh. Manoj Mittal, Director of the Company, who is
fulIy conversanl wnh the facts of thie case, is hereby authonzed by the Bound io act on behalf of
the company M/s Creatwe Buxldwell Pvt. Ltd. to appomt Advocate and to appear on behalf of the
Company in regard to Appeal Titled _Ashish Sardana vs. M/s Vatika Ltd & Others in the National
Green Tribunal, Principal Bench, New Delhi.

FURTHER RESOLVED THAT Mr. Vithal Mittal is also authorized to sign & file the papers
including the Affidavit Application pertaining to the filing of the Appeal on behalf of the the
company Creative Buildwell Pvt. Ltd. in National Green Tribunal, Principal Bench, New Delhi.
We hereby admit ratify and confirm the actions, deeds, and things, to be done by our above

authorized representative in this regard, as if done by us and shall be binding upon us.

For CREATIVE BUILDWELL PVT. LTD.

E ] For CREATIVE BUILDWELL PVT. LTD.
——
e
(Atﬂfxori%;?';natory) : : Q_Qﬁ
: . /-(—Au&-eéaed.s.igpitg_r_y_)b

Registered. Office : 201/6, Kaushalya Park, Hauz Khas, New Delhi-110016
Tele/Fax : 011-26961752, 41656386 | Email : royaleorchards@yahoo.co.in | Website : www.mittalgroup.co.in
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State Eavironment Impact Assessment Autherity, Haryana, |

Buys No.55-58, Prayatan Bhawam, Sector-2 Panchkula.
Telephane No, (] 72-1565231

Memo No: SEIAARTUIRZ023 3 7 Date: 83 J15]2223

To

Vithal Mittal, 201/6,
Knushalya Park,
Hauz Khas, Delhi-57

_—

Subject: Information under RTIT Act, 2005, e

This is with reference to your application received on 27.09.2023 vide
which the RTI Applicant sought the following [nformation regarding Project
namely Mis Creative Boildwell Pyt Lid. & M/s Bathinda Chemical Ltd.

The desired information as available in the office recoed as under;-

Sr. | Particolar of information Reply
MNao.
l.  {Project “hotel at  Village-Ghamroj, | Annexure-T (Copy Attached)
Gurgaon, Sohna Road, Tehsil-Sohna
Dist-Gorgon” Haryana over
5.7%acres for which CLU dated
14.00.2000 was pranted to M3
Creative Buildwell Pvi Lad, & Mis
Bathinda Chemical Lid

{ i) Site report of inspection by

Hon'ble  Member  Secretary
| SEIAA 5h. Pardeep Rumar

i {IAS).

i) Site report of inspection by the
concemned officlal of town &
country  planning  depariment
Haryana.

iii} Reports, inciuding forwarding
letters, documents, plans, Jayout
aic.

ﬂﬁﬂ%"@? .

5 . H:.rruﬁ;g
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R /I/ Coap
Directorale of Town & Country Planning, Haryan

, Hl';}

i I\d i

AN RS

Nagor Yolonn Bhavon, Plol no 3, Secter 18A, Madivya Lharg, Chandgath - ° g
Phonn: DUT2-2540340, Emad (e pharganadéngnml com ' e

-

f ot

Wobinho hitp fteploe i o i * T
Rend
f

Tﬁ I L r $

Momber Scerolary, o ».J'jl,--*

Siote Erviconment Impoel Assessmenl Aulharily, Haryana, f

Bays no. 5558, Prayalan Bhawon,

Saclor 2, Panchkula. [y 2

Mmoo, GN-2084vol, ID(RAY202Y 16338 Dateg: o S 4 -=LT
Subject:

i} ToR {under violation category) for expansion of & =lar projoct al village

Ghamrol, Sohna Roard, Tehsll Sohna, District Gurugram- TAfs Creative
Buildwell Pvt. Ltd.

{ily EC for commercial complex “JMD, the Regent” at village Hangl
Ummarpur, Sector 82, Gurugram, Haryana by Mis JMD Lid.
Wilh reference to the subyect cited above.

In this context il is te inlimate thal the information seught vide your mEmO o

SEIAHRI0ZLSIE dated 03.08.2023 mliready stand forwarded by Senice Town Planner
Gunsgram vide endsl. no, 5275 dated 23 08.20z3.

r

However, the copy of the same alongwilh it enclosures are sent herewdh

for your kind information and further necessary action please,
Dafhs ghove.

(RS T
Diislrict Town Planner{HQ
Far: Director General, Town & Country Planning.

Haryana, Chendigarh



[ -rjlf{ .G[:-:EJ‘;:

e € b sy,

State Frsarommient Tmpact Assessment Authuty,

I_!"'H' Mo S5-55 14 Flom, Praip bz Piha ui, ; T P
ek 2, Panclibula

Fiweml 1)+ sesnn-21 em g iy gzon i

Subjeet:- NS Creative Buliiw ell Private Limited ol village Glameoj, Soling Woud.
r{"lﬁ]i -h“!l“]l (‘"r““| ‘WL, “Hﬂ'llllﬂ f.'l e sl k|
By o et
Weli- 13 :

SEIAN arder Endst, No, SCIAAMIRZO0EH 131130 dated 20.03,2023,

Rimlly refer to (e swbpeet toled sbove. 1015 submitted that SEIAA e anler
diated 20,03.2022 has constituted a comimilloe g nprsing wl ihe Following members -
I, Wlember Secretan, SELAA
2 Mlember Secretary, HSPC I ihoough Represenintine
3. Concemed Regional Oficer, HEPCE (1o assig the sub-commities)
To carry oul spol inspection of the project for Envireamental (learance
(Under vialation) for expansion of § siar Hotel Project at Village Ghamrey, Sohma Ruad,
Sohna Distriet Gurugram to be developed by AMfs Creative Duddinell Pt Lid 1o venfy the
aclual stamis of the construchon carpied oul by e project Proponent at the prageet sie nll
date Accordingly. site wns isited by the comenitice on 2204 2023, Regional Officer.

Giunsgram Region (Morth) and concerned Sciennst B, Gursgram Regian (Nonhy has assised
jub-commintze.

I, No construction sctivily is going on o site and work seems sl snce 3 Jong

I In complance of order issved vade Emlst Mo SELAAAIRIO224 5151522 dawend
21T, a sub-commilige has already  submeibed repont and now Progect
Proponent has submnied o project detul cortilied by Ar Vikley (CA-2017-56216)
oflice No. 5 Shivim comples, Opp sl Office, seclor-14, Gurugram aboui
building suporstraciere with piol uilt g area 1R 35 eqm (Cepr enclosed us
Aamexure-1)

3 Commilies has mo expensanon n Sl o aren meksurement and it g e got
myeasured from Beparinan el Tovn & Couniry Phwissing. Harvam

Subnuied For hind mformaiion & further iecessary action, please

DAlAs alove

r E___.. ¥y g:nq.-irun_um"m_lﬂ ; Mlesiilsgr Seeretary,
[epinn {.:':rr;‘- Eapglueer | Training Crllh SEIAA Hary ann
[t s

HSPCH o | TSP, Panghihuls

v

(itepresentative uf M3,
NSPC)
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III.-L Prujeet [eiall 7
/
Froject title- Muttal Metropalis Five-stas Helel, Suites, and
Commercinl Contee
Froject Developer Mfs Creative Buikdwell It Lid having
regastered oflice al 20006 Koushalya Park Haue
Khas, New Delln & Corporate/Correspendence
Address- K-3A9, DLF Phave-1l, Gurugram,
Haryana, 122002,
Laocation- Milestonc Km 15 to 17, Village Ghamroj,
Gurgaon-Sohna Road, NH 248-A, Tehsil Sohna,
Dristrict Gurgaon, Haryana
Date of Change in Land Use (CLU) 13* January 2010
Date of filing for Completion Certificate 10 January 2014
Layout Plan Sanctioned date 21" September 2011

Briefab roject
Crate of inspection- 26-04-2023

[ architect Vikkey, ( Regno CAR201 7186236 ), visited the project site on 29-04-2023, Project Propenent Mr.
hanish Saxena, company manager, was presented ot the site.

M/s Creative Buildwell Pvt. Ltd. and BCL Industries Limited {formally known os Bathinda Chemicals Lid)
was prantzd CLU vide meme no. G-2064-JE(S5)-2009/206 dated 13" January 2010, conssquently an
zpplication for approval of zoning plan and layomt plans was made in January 2010

That on $*August 2010 Zoning Plan was approved, subsequently, layout plans were submitied 10 the
Departmentof Town & Couniry Planning, Haryana (DTCP), which was approved after a year delay on 21"
Septemnber 2011 vide mema no.G-2064//D(BSY2011/7000.

That Project developerwas short of timeas CLA was -:rpmng in January 2012, therefors the decision was
made 1o develop a minimum 15% of the area as per policy.

: i A
That Project Proponent sought 2 t-lﬂ'ﬂﬂilﬂlfjl.ﬂ'l: first extension ﬂTﬂ 137 January 2012 to12th Jamury 2013,
ard the final extension granted for the period of 13 January2013 10 12 January 2014, copy of Sanctioned
Plan and Completian Flan along with Architect centificate by Architect M/s Archilect Combine Cfo Sh. 551
Mehma has been provided 1o me.
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g F WP Truebure has o boial bl aeea €1 I0IA) of 12150 18 Sapdie a

[aetants ol the Moot e TIIA 5 bebig -

g Mo | Hom
‘ . Pl wpeqeen 1104005 ) |
. 1 Ravesient 1107 1 |
30 ) Cieonnd T .
1 3 Mcasamine - 1775 6%
E : Senr o e T
H % : Sl |1'||-|.'|| TP S T e ety h;ﬁi -F;'i_- L - t
1}« O T Fleee T T T N %37 0 ) I
T I-ﬁ'l-l.;['-h-f"hmr - 91764 1
l'a iy Floor 91764
o Sexth Floor 977 6ol - -
11 Seventh Floor 037 64 —
(11, | Gighth Fioor 937,64
1. | inth Floor 537,64 l
13, | Tenth Floor 037,64 i
14 Eleventh Floar 01764
15. Termce 157.39
Tutal 1835038 E
Encl:

I. Werified Built-up orca plans

2. Copy of BRI Memo No. G-2064/1D(B5)2011/7000 Dated 21-09-201 1
3, Copy ol ApplicativnlorCempletiondated 10-01-2014
4, Archilect Registration Ceriflicate.
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LT
E{ - Regd. Office :
/E’;CL |F'I[jL]EtI"*|EE Hwnuunfremmammmmm
/ G Infrastructures LtLd/ Plr. 22240162, 2260443, 721 1638, Faw : 01642240424
E-mal -'hﬂg'mf‘ﬂmnﬂ:.m
Ta, h. 10.01.2014
The Directer General,
Town & Couniry Planting Depariment-Har
Chrndigarh. e

Subject: Issue of Uccupation/Completion Certifieate regarding CLU permitted for
construction of a 5 Star Iotel on the Jand Area measuring 20,551,23 Sq.mir.
falling in village, Ghamroj, on Gurgnon-Alwar Road, Tehsil Sohna, Dist. Gurgaen,
Hj{fﬂﬂ- by MG Bathinda Cliemicals Ltd. (Now known as Mfs BCL Industries &

>, ilrueture LAUY & Mis Creative Buildwell Pyi. 1td.
i,

Inspite of ail the hurdles in securingfarranging all the approvals es per conditions
imposed n the permission di. 13.01.2010 explained in our requesy d.09.12.2013 {copy
" entlosed for ready reference). we have completed more tan S0% (Inchoding
basemenis) and uplo 6 flaor of the Hatel Biock the area is opernable immediately,
* 7 wihile the upper 5 tloors are also structually complets thus e Plock cominucied 25 siiz
uplo 11 floor avd as required under the provisions of the act, the requisite plans/photos
and other approvals ez, are enclogsd as snder with the request o kindh: issue the
m-r,upmfmn'p]ﬂm certificate so that the comstruclion compbete l site could be
wilined,
o A
™ 1. 3 sets of plans eonstructed ai site showing the variadon From the drawings
" sunctiomd on 21.09.2011
2, 3 Sels of Santtioned Building Plan & Approved Serviee Layout Plan,
3, The Photographs of Completed Cm:?__rﬂiun.
4. Form BR-IV(A) with details filled iﬁ_u

By
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Form RR-VIAD) wity o
Struciural Engineer.

6. T '
Copy of BR-T1f is aytached. The building plans were approved vide mema no. G.
20647 ID{BSY2011:7000 Dy 21093011,

mfonsatiun and signed by Owner. Architect 2

NOC fire (The Application for ssue 0f NUC: s been st along with all
plans attached herewit)

Cony of Height Clearnce MNUC from  AAT  vide meme  ng.
AASMNOCIDNIZ6M2E13 d, 2009201

Copy of NOC- Consent 10 Establish from Pollwion angle memo oo,
HSPCBITAC2012/1840 dl. 08.11.2002 alang with copy of affidavit submitted
#t EIA since constructed area being less than 20,000 sg.mr,

il Copy of CLU Renewed Gl date vide memo ne. G-2064-JE(S)-2003/43258 D,

22082013, The validity of CLU issued by depit. on 22.08.2013 which is up o
12.01.2074

Il Copy of zoning,

12. Copy of fire scheme approval. Memo on, FSRECG201201351 dL08.052012
13, Aunthorily leiter.

We request you to issue he permission to ocoapy at snearly date please,
Thanking Yiu
Yours traly,

For M/s Bathindz Chemicals Lid.
& Wils Creative Buildwel] Py Lad.

Lk

wi}imnﬂfﬂ@m Shnlafod
k.

Encl. as above
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I;Iarz.gana shehrj Vikag Pmdhﬂ:g@n

Registration pg. 2023/ |3 Dated,,,

The Ucensg of 3h, Vikkey e

been rene
received from the 0/a P b

SDE (Surveyll g 1
underiaking the work of Sruelurpl desipning fsu

Yermis and condition 95 per

ol report

HSVP, Gurupram for the purpose of

nenvision ol any private buzlting & atles

original license by competent authority, in the Urban

Estatn, i
Haryana, The license is baing lssued under the provision of Hsyp Act, 1977,

The validity of the license expires on 31.17.2023.

Estate Offiear-,

This issues with the approval of Warthy Estate officor-1.

HEVP, Gurugram
Endst. No. /3 3 Dated: Bl 903 3
A copy of the above is forwarded 1o the following for hrnrrnuthn and neCeTsary

SCUON:-

1. The Administrator, HSVP, Gurugram.
£. The SDE, HSVP, Survey Sub Divislon. No.l, O/o Estate Officer-l, HSVF, Gurugram.
3. The SDE, HEWD, Survey Sub Division. Nall, Ofo Estate Officer-11, HSVP, Gurugram,
s Sh, Wikkey, Office Mo. 2, Basement Floor, Shivam Complex, Opp. HUDA Offico
Sector-14, Gurugram,

FeudiF Oficer-,
HEVP, :3-.»:'4‘513:%:l
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Jouncil of Architecture

1 Ceriificate of Reglsiration
i 15 1o certily tha the name of

Jir. Vikdey Henewals

 Signature of
pas been entered inthe register and b Regisiration Nojs "0 P rﬂﬁimﬁ
CA/ZITB6236 A=, oS “ﬁﬁ%;

This centificate is valid from the seventeenth
day of October 2017 to the thirty-first
day of December 2018 inclusive,

List of Additional Qualifeations:

Given ander the cammon Seal of the Ceuncil of Architecture,

this seventeenth day of Ostober 2017
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OFFICE or SENIOR TownN I El.t
Ilf-r:nrirm:m Ol Teown & Cogniry Planniag, Moryana
seelor-14, HSVE Complex, 3rd Flour, Cilirtigzram
Pelephione: 07 24-4014770

To T

il : sipd g Iepripgmall,com
: Meine No. : ST (G023 <. ¢
cmwi i VM Dated o 024
[ .II!.'I ’l ! o T ..—‘-J

Member Secretary,
State Environment Impact Assessment Authority, Ilaryana

Day No. 55-58, Prayatan Dhawan, Sec-2 Panchikula, ME. SEAA

L
| [

Subject:  ToR (under vinlation eategory)expansion of Five star Project at village
Ghamroj, Solna road, Tehsil Sohna, Distt Guragram, Haryana-Crealive
Buildwell Py, 1,

Reference:  Your good office memo no. SEIAAHR/2023/453 dated 05.07.2023 & District
Town Planner (E), Gurugram office memeo no. 13884 dated 07.08.2023(copy

alongwith enclosures of the same enclosed),

With reference to subjected marter it is submitted that the report desired vide

your good office memo.no, SEIAA/HER/2023/453 dated 05.07.2023 has been sought from
DTF(E), Gurugram and the same has been received vide letter under reference. Accordingly,
the detail report as per site and record is as under:-

1. The Change of land use permission has been granted vide Director, Town &
Country Planning, office memo no, CLU/G-2064-JE(S5) 2009 / 206 dated
13.01.2010 over khasra po. 120071, 2, 5, 1071, 1042, 112, 12, 12116 total area
measuring 20551.23 Sgm. in the revenue estate of village Ghamroj, Tcehsil
Schna, District Gurugram, The applicants were also pranted extension in
change of land use permission up to 12.00.2014 vide DGTCP Hxryana offics
memo number CLUAG-Z004= JE(S) 20013 £ 49258 dated 22.08.2003..
The Building Plans of the subjected sife were approved vide DTCP ofice
meme no. CLUAG-2064-TD(08) 2011 / TO0D dated 21.09.2011,
The applicant had applicd for grant of Pant occupation cerificate in DTCP
office on dated 100012014 wilhin wvalidity of CLU Permission i.c.
{12.01,2014) but ocoupation certificate nol granied to the npplleant 5o far,
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4. DTPR(E), Gurugrnm reported that the built up area with Non-FATY covered
area is 18359.38 Sqm.

The above report alongwilh enclosures is sent herewith, This is for your
information and furiher necessary action please. 5
DAJAS above R A TR 2 ‘

Senior Town Planner,

AL x. 21 Gurugram Circle, Gurugram

- |
Endst. Wo. STR(G)2023 Dated: ;
A capy s forwarded to Director, General Town & Country Planning, Haryais
Chandigarh for information please.

geniar Town Flanner,
Gurogram Circle, Gurugram

Endst. Mo, STP(G)2023/ Dated:

informadon
& copy Is forwarded to Distiet Town Planner(E), Gurvgram for fnf

please.
\

Senior Town Planner,
Gurugram Circle, Gurugram
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l:llI‘ihE::a ;.:: Istrlot Town Plannes (Enforcoment], Gurupgram
C b &HTMEHT OF TOWN & COUNTRY PLANNING, HARYALA
clor-14, HUDA COMPLEN, 34 FLOOR, QURUGHAM.
Tel-0124.2223149 "llg
E-mall; glmgtlfm;yﬁ;mﬁ:@unli.mn_i

emo Now DTP (E)/208/f [388Y
e Daled: 6= 8- Jod %
o

Senior Town Planier, ” ﬂ 1%

Gurugram, Circle, 'Iiinnrgmm,_//

ToR {under violstion eategory) enpansion of Flve gtar Project ot -
village Ghamro), Sohon rond, Tebsll Sohna, Distt Gurugram,
Haryans ~ M/s Creative Bulldwell Pvt, Ltd.

Rel: Wil received trough STP|G) dated 01,08.2023

To

Bul:

On the subject cited above, it iz Informed that vide mail under
reference case for ToR (under violation category) expansion of Five star Project at
village Chamrof, Sohna road, Tehsil Schna, Distt Gurugram, Haryana being
developed by M/ s Creative Bulldwell Pvt, Ltd. has been received In this office. After
Eile visit detalt report §s as under: -

. The change of land uss permission for an a area measuring 20551.23
Sqml in khasra no. 120//1, 2,9, 10/1, 10/2, 11/2, 12, 121//6 in the
revenue estate of village Ghamroj, Tehsil Schoa, District Gurugram
has been granted vide Director, Town & Country Planning, office memo
o, CLU/G-2064-JE{58) 2009 / 206 dated 13.01,2010. The applicants
were also granted extension in change of land use permission up to

12,01.2019 vide DOTCP Haryana office memno number CLU/0-2064-
JE[S] 2013 [ 45258 dated 22.08.2013.
1 The Bullding Plans Leve betn approved for & plot area measuring
20551,23 Sqmt vide DTCP olfice meme no, CLU/C-2064-JD(BS) 2011 ‘
_ J TOOD dated 21.09.2081, |
3. The applicant had applled for grant of Part secupation certificate in |
DTCP office on dated 10.01.2914 within validity of CLU Permission {e. !
. [2201,2014) but occupation certificate not  jsgued becauss . |
construction of sie was not vompleled in all respect,



4. The alte has been [nspected vis-A-vis ag-built plans an

i8 09 undep:-

45

d the area de;.au

E.I: Fleor Detall Dulll s area with non-FAR | Dullt l.r;; ;r;: within
1 Dasement 77T igmir

2 Ground floor 1o B sqmitr 1795 600 g mlt

3 Mezzanine 1225.65 sqmir 1725656 Kgmirs

i Service Moer 916957 sqmtr - 7
5 Second fMeer 027.6 aqm s 2764 s

6 Thizd ficer TG 27,64 sqeal

7 Feurth foer ~927.64 sqmtt FI7E1 sqmir

8 Fifth floer 91751 sqmtr FI7.64 g

-4 Siath Moot 517 sgmes I
10 Seventh flosr VI sqmttr 9176 syenir

u Efght fieer 9276 aqentr 1T rsisgmr )
i Ninth floos 53764 sqmitr — 976 sqmi

13 ~ Tenth fgar TITEL sqmEr 27,64 st

bl Eleventh foer PRI sqondr G176 sqmir

'1! Terrace ficar 15735 sqmibr -

Tetl 15359.38 sgmir 12497.059 sqenlr

m'wpm aleng with pholograph is I::mmr:!zd for further necessary action, please,

Zarnd

DASAs abave,

Endst Mo,

A copy is forwarded to Director General, Town & Country Planning, Haryana

Dated.

mmdigm'}-ﬁxirﬂnmﬁm £ necossary action please,

%

Diskri

Enforcemont, Gunugram.

et Towwn Flanner,

Disirlct Town Planaer,

Enlorc

ement, Gurugram

2090
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To Duted: 03.10.2023
Chairperson,
Stete Environment Impact Assessment Authority (SELAA), Harvana
Paryatan Bhawan, Sector-2
Panchloaa, Haryana

Subject:  ClarificationRepresentation on behalf of Mfs Creative Bulldwell
Pvt. Lid. cusulng the 165th Miautes of Mecting dated 05.00.2023 of
State Environment Impact Assessment Authority (SEIAA), Haryana

Ref: Our Representation to Hon"ble Chairman, SELAA Dt 13th Feh, 2023
and Follow-up dated 0L06.2022,

Respeocted Sir,

AL the outset, It Is mosl humbly submitted that the undersigned company just recently
got apprised of the procesdings and mimutes of meetings (MOM) beld at your esteemed
offices and it s apparent through the previous minuies of mesting that our matter kad
been deferred, therefore, now ensuing the 165th Meeting, the undersigned company is
desirons of an opporamity of representation and further afford elarification with regerds
accurate facts and events to better facilitate the good offices of SELAA, as the
undersigned was not affoeded an occasion to be heard and requests thus.

Vide158th Meeting of SEIAA held on 02.06.2023, the authority decided to defir the
ciese faming questions as extracted below:

15} Why did the Froject Proponent appiied wnder Vivlation Category, when thers
war ta vielalion' non- complionce?

{ii} Reports af all the Sub-Commitiees” rights from the beginning ie., from 2014
fp 2123 are vt at harrrony and wnanimous.

{¥7f) the Iatest report of the Sub-Commitiee emphasized supeested that the aetual
dimentions & size of the struciure may be goi weaswred from the Experi Agency!

X

2092
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Department La. Town and Couniry planning Department, Haryarna as the Sub-
commiliee holds no experiise in thiz regard "

The Authority further opined that sinee M.A. No. 28 of 2023 in O.A. No. 215 of 2022
is pending before the Hon'ble NGT, therefore, the authority deemed it appropoate to
wait for the outeome of the proceedings underway/sub-judice in the present case,

(Copy of the 158th meeting of SELAA dated (2.06.2023 is enclosed as Annexure- 1)

The undarsipned vehemently yearns to flag the incongruities with regards facts asserted
in the Minutss of Meetings bofore the SEAC and SEIAA end further bring forth true
facts alomg with supporting documents, therefore clarifying and facilitating the
esteemed offices, especially over the above set of questions framed,

True facts are reproduced thus,

1.0n 05.07.2023, Ld. Member Secretery, SEIAA vide Memo Mo, SEIAAS HBJ
2023/453 sought status report from Senfor Town Planner, Gurugram, The Department
of Town and Country Plarning (DTCP), and in furtherance thereof, vide letler dated
11.08.2023 sent by Office of Senior Twon Planner, Giurugram, DTCE bearing Memo

No. STP{G}’IDE!-‘SME mbmits at pumt 4 WWMM

2, Moreoves, Ld, Member Secretary, SEIAA again vide letter dated 03,08,2023 bearing
Memo No. SETAAHR/Z023/516 sent te Director General, DTCP requesting
measurement of actual dimensions of Structurs as it currently stands at the undersigned
PPs site nnd further scught detailed report. {Copy of the letter by SETAA w0 DTCP dated
03.08.2023 is annesced herowith az Ampexure- 2). In response (hereto, the Director
Genetal, DTCP vide Memo Mo, GN-2054-vol. I1 JD{RAN2023 dated 05022023
through its defailed report reiforated the actual messurements as 1835938 samn.
Therefore, it is succinetly inferred by the BExpert Agency! Department i.e. Town and
Conntry Planning Department that the built-up area is less than 20,000 sqm.

X
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(Copy of DTCP letter dated 05.02.2023 and STP, Gurugram report dated 23.08.2023
is enclosed &5 Annexare-3 ) 2

3. Previously, Site inspection was conducted on 05.07.2014 by Sub-Committes of
SEAC, Haryana comprised of Chairperson Sh. IG Juneja and various members of the
Expert Appraisal Commitiee, in compliance with 104th SEAC meeting and acconding
1o its findings the undersigned PP had already completed structure of Basement, Ground
+ 11 stories 2nd thar the total built up area constituted 16,616 sqm. Approximately
{Copy of the Site inspection report dated 05.07,2014 is enclosed &s Anpexure- 4).

4. Further, upon SETAA directions o constitute 2 sub-commiitee to ascertain status of
constraction, a site visit was conducted on 28.12.2022 and it was found thet no
construction activity is going on at the site presently and that the work is abandonad
since long. (Copy of Site Visit Report dated 28122022 I enclosed herewith as
Annexure- 5).

5. Honorable Chairman, SEIAA vide order dated 20.03.2023 had cosstiuted a
committes comprising af (1) Member Sceretary SEIAA, TAS Sh. Pardeep Kumar {2}
Rogionsl Offices, HSPCB (Gurgson) (3) St Envirommental Seientist, HSPCB,
Panchknlz for the purpose of inspection and ascertsin actual status of construction and
accordingly visited site on 22.04.2023, The report was submitted to Chairman, SEIAA
and cited project details certified by Ar. Vikkey (CA- 2017- 86236) which admeasured
the built-up arce as 18,359.38 sqgm. (Copy of the MS, SEIAA site report of inspection
dated 22.04.2023 enclosed herewith as Annexure- 6)

6. The afaresaid facts are concornitant and elearly signify that the undersigned PP never
undertook construction beyond 20,000 sqm at any given painl in time and bonafide
endeavors to comply with the prevalent normes, The constroction ot site got commenoesd
only after grant of Consent to Establish (CTE) dated 08.11.2012 {Copy of Consent to
Establish dated 08,11.2012 is enclosed as Annexure- 7) by Harynna State Pollution
Control Board. Further, during the scruting of our application for grant of CTE, we had
been specifically asked to submit undertaking’ affidevit before DTCP and HSPCH

X
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deposing that the PP would not undertake construction beyond 20,000 sqm.
{Undertaking'Affidavit before DTCP and FISPCH is attached as Annexnre -8 (Colly.))

Enunciation of the list of events [ timelines of the 8EIAA (Haryana), SEAC (Haryana),
Department of Town & Country Planning Haryvana (DTCP), & Haryana State Pollution
Control board (HEPCE) along with supporting documents arc annexed herewith es
Annexure - 9(Colly),

7. Applicability of $.0. 1533 (E), Ministry of Environment and Forests dated
14.09.2006 and the ensuing Standard Operating Procedure dated 07.07.2021for
identificetion and handling of wiclation cases under ElA nefificstion 2008 in
compliance to order of Hon'ble NGT. Referring to the abovementioned timelines, it is
roiterated that the PP cannot be rendered [iable for contravention of EC as the present
project does not fall under the category 8 (a) of ETA of 2006 for requiring BEC as built-
up arsa is 1835938 som and the construction was commenced on site after grant of
CTE after dus scrutiny, was issued by HSPCB, the undersigned was not mandated to
sccure BC, Furthermore, due fo ongolng procedural impediments, delay & latches on
part of the government authotitics, the undersigned s constrained to cade the bullt
structure non-funclional, therafore sisnds unutilized, incurring colossal losses &nd
neither generatzs any income nor provides any crployment or livelihood, Further, the
forepoing circumstances do not ettrect polluter- pays principle, hence, imposing any
peralty s unjustified.

8. It is evident from facts and it is ipso facto luminescent from the record that
undersigned”s project does not fall under the cotegory of violation. The undersigned
once again strongly reiterates and aflimmy that the undersigned has constructed a built-
up area of less than 20,000 sgm. and the same is reffecied in various inzpection reporis
as detailad above in point no. 1,2,3,

8. Meanwhile, on sccount of the impanding expiry of the period prescrbed In CLU dated
13.1.2010 since the fulfilment of terms and execution of agreement was to be completed
within a period of 2 years from the date of issuance of the said permission, the
undersigned bonafidely applied for extension of time (BEOT) from the DTCF, Haryana
citing the aforemenfioned unforesecable circumsinces and pleaded that the delsy in
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initiation of eonsfruction work at the site and its completion had been caused dus to the
delay in receiving the requisite sanctions, approvals, permissions from the various
govemment depariments (AAlL DTCP, DC Gurgaon, Land Authorities ete.) and that
EC is appliad for and still pending at the stance of the department. Tt iz poteworthy to
mention that the undersigned was compelled to apply for extension with no fault
attributable to the undersigned end was rather a sufferer of delay and interlude.

10, That since exponential lime had already passed in obtaining permission from
various governmental agencies, varied approvals snd compliances with ne fault or
dereliction attribwtable fo the undersigned in the said regard, rather such events caused
lozses to the nndersigned.

11. Resultantly, to ewrtail Further losses, the Undersigned was constrained 1o re-plan ifs
entire project, despite getting requisite sanctions and approvals from all the other
governmeni depariments, Considering, that in case the required Environmentai
Clearance iz being ceased for reasons beyond the control of the Undersigned, the
Undersigned, therefore, had no choice but to replan the entire built-up area to | 6,000
sqm (Appro.) for which PP appiied for CTE which was granted and thereafiar the
conslruction was commenced. Moreover, since the time stipuluted fior Complation of
Construction would cxpire shorily (on 14.01.2014), therefore, a8 2 consequenca, under
no ¢ircumsiances the construction of the entire project would have been possible within
the remaining pariod 14 maomths (L.e. 08.11.2012 — grant of CTE til] 14,01 2014 expiry
of CLLJ).

12. At the very earliest, the undersigned was constrained te apply for ‘Consent to

Establish' (CTE) with the Haryana State Pollution Control Board on 12122011 and

then also, the Consent to Establish was granted by the HSPCB on 8.11.2012 vide (CTE)
no. HEPCB/TAC/2012/1849, after lapse of almost one year,

Since the Consent to Eatablish was a requisement for projects boilt below the limit of

20,000 sgm. thence, adhering the sforesaid the undersigned vide application, submitted:

- Underaking dated 18.01.2012 before the HSPCB cleatly stating that the

FProject build up aréa will not be bevond 16,000 sqm. (Undeniably below

the 20,000 sgm. therefore, falling below, the rangs wherein enforceahility

of EC requirement is necessitaied), Further, the underaking succinctly

menlions, “We underfake that in case af expansion in the next phase areq

exceeds that of 20,000.00 sg. meters will apply for emvironmental clearance

*
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Jrom State Grovernment ae per notificatton dated 14.09.2008.7 Clearly
cupreasing bonafide of the undarsigned.
= Bank Gusrantes
Accordingly, after scruting, the HSPCE granied Consont to Establish dared 08.11.2012
(please refer to abovementioned Annexure-7)
13. Thﬂlﬂﬂuhumingdtm'ﬁ, mm@mmmmmm
: 008 som due to the forgoine

pmmdm-n!n:lt-la}mfumhmfnthﬂ, dunwtnreg;[mmdmbimumdmmy
the govermmental agencies, which ultimately was resulting in colossal losses to the
undersigned. Whils, the project was undarway, the undersigned, for faturistic purposss,
and being desirous of ebtaining EC timely in case the circumsiances allow any kind of
expansion, propounded phase wise plan, expansion being in the second phase, if at all,
and in sccordance with approvals, consequently still applied for EC, duly paying
additional fee, vide application duted 31.10.2012,

14, In the proposed expangion itself the undersigned made it undoubtedly clear that
Undersigned shall not go for expansion of the project unless and undil the Fiest phase of
the project for which the Conssat to establish has already been obtgined by the
Undersipried is Completed and that the said project becomes opemtional and Consent
o opernte is obiained from Competent sutherities. Departrents e, the Undersigned
shall only construct the Built-up area of 16,000.00 sg meters approximately as already
submitted in the undertaking so submided with Haryana State Pollution Control Board,

15, Huwever, doe to apparent ambiguity and uncertainty in procedure of State
Environmental Impecd Assessment Authority, Haryena and EC, the undersipned
decided to withdraw proposzal for Grant of BC dated 25.11.2010 and Expansion dared
I1.10.2022 vide various withdrawzl application and represeatations such as those dated
4072003, 1.10.2013 submitted to SEAC(Haryana), Application for withdrawal /
Exemption was submitted vide leiter dated 05.08.2019 & 03.12.2019; 15th March, 2023
ete. (refier to Annexure-9 (Colly)).

b6, That, 25 cvidenced by the List of Timeliness and Events (altached herewith) the PP
has been & victim and sufTerer of gross proceduml delays and as a corollary spent nearly
INR 15-16 crores of Rupees on the project including land, CLU, Bxtensions thereof,
grants, permissions, spproval, NOC*s, Boilding and Machinery however we are yet to
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enjoy the fruits of the same. The Undersigned, in order to obtain the CLU For 2 years,
which oo was granted after a lapse of one year from the date of reguest had applied for
EC for which CLU was a pre-requisite and thereafter waited for significant long period
of time but to no avail. Consequently, the project of the undersigned was left in sbeyance
and finally to atleast commence work, the undersigned had to devise & plan of action
end curtailed the area of construction and fo not incur further losses. The Undersigned
hied 10 again apply for a further extension which was only granted ofter persistent and
tigorous efforts for the Perlod of | year and another substantial extension foe of Ra,
21,57,880.- had to be borne by the Undersigned, the sald perlod of extension is alsa
going to expire in January 2013, Further, due to the still ongoing interlude, and due to
more procedural and departmental delays, the uwndersigned had o again apply and
receive for & FINAL one-year extension, for no fault of own, by depositing under
protest an amourt of Rs. 73,98.443.-. This fing] extersion was valid until 13.1.2014 by
the expiry of the said timeframe, the undersigned was obligated to affirmatively
conclude the construction and fulfill its obligations under CLU dated 13, 01, 2010,

17. By then, due 1o the foregoing events, the undersigned was convinesd that the
implementation of ‘Expansion Phase’ is not possible priot 1o the expiry of the period
granted for construction in the extended CLU torms, and thercfore was restrioted o buik
up arce of 18,350.23 sq, murs , L.e. less than 20,000 sq. meters, The Undersipned had
vide its lotler dated 14.05.2013 had given a letter to Distriet and Town Plarmer, Gurgaon
of ifs intention to construct less than 20,000, - sq meters ax built up area of its projoct,
The undersigned had also previously in its letter dt. 1.9.2011, infimated the DTCP,
Haryana of ils intention of develeping en area under 20,000 sq meters due to the time
consraint, The PT had again, redlerated its stand to constroct the aforesald area and with
the said intention had again informed the DTCP, Heryana in said regard.

18, On conjoint readings of the Minutes of Meetings of SEAC SEIAA & onders thereto,
enumerated in the attached timelines, the PP was time and again held as “Violator™,
“Praven Violation”, However, there was nothing cogent on record to substantiate the
SAIE,

In this cumbersome process, the PP was constrained to enpege Consultant, who
proceeded to wrongly apply for Grant of TOR (under Violation Category) vide online
epplication dated 02,08.2002 (10.08.2022) despite it being ipso fecto evident that PP
does nat fall under the “Violatinn Categary™ and thereon pursuing the case under this
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category with SEAC & SEIAA, which recommended the seme for grant of TOR iz bad
in bave

19. SEIAA upon scrutiny of proposal forwarded by the SEAC, as wrongly represented
to it by the Consultant, proceeded to order a penalty of INR. 6.63 crores. In response to
the same, the PP requested for opportanity for hearing vide its represenintion dated
13.02.2023 (copy already attached). In pood faith, through this representation we
requested for penalty / remediation costs/ damage rssessment ete. 1o be done as per the
MOEF SOF dated 07.07.2021 desplte the fsct that PP is not Hable for the sime.

20. Hon'ble Chalrman, SEIAA granted personal hearing on dated 15.03.2023. During
the course of the hearing chaired by Hon"ble Chairperson, SEIAA attended by Member
Secrctary, SEIAA and others of the SEIAA Committee, from the PP%s side Director Mr.
Vithal Mittal, Cheirman of the Group Sh. Manoj Mittal, & Consultant, it was again
informed by the PP that the project as on date less than 20,000 sq mirs , approx. 18,000
&q mirs ard thiz fact was nol apperent o the SEIAA. The Chaimnan was shocked to
learn that the PP has not built up aren more than 20,000 sq. mirs and ordered the PP o
submit the same again via affidavit and undertaking (copy of letier and undertaking
dated 15th march 2023 already attached) end chastised the consultant for {l-advise the
undersigned to apply for grant of ToR (under violation category) whereas the
undersigned cleardy docs not fall under the purdew of S0P 07.07.2621 and EIA
notification 2006,

21, Taking cognizance of this fact, The Hon'ble Cheirman, SEIAA vide order dated
20.03.2023 ordered the Membar Secretary, SELAA and others to venify the status of
construction of site. Resultantly, an inspection by (1) Ld. Member Secretary, SEIA A (2)
Regional Officer, HSPCB (Gurugram) (3) Senior Environment Officer, HSPCB
(Panchiula) was conducted during site visit daled 22.04.2023 during which from PP's
side Director Mr Vithal Mittal, Legal Officer Mr. BEC Gosainy, details of which have

been given above in point oo, 5.

22, Subsequently, on recommendation of above Sub-Committes your good el directed
“Expert Agency” must perform the inspection end provide actual dimensions of site
along with built-up arca. Purspant thereof detailed reports of actual dimensions end
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puilt-up ares were submitted to your good offlees from the Office of Senlor Town
Planner, Guregram (DTCP) vide memo dated 11-08-2023 end Officers of Director
General, DTCP vide memo dated 05-09-2023 (refer point no.5 & 6 above) reflecting
the butlit-up sres {inc. FAR /Non FAR) admeasuring 18,359.38 sq Mia (less than 20,000
5q mirs)

23, It is apposite to point cut that evea though your good-self had initiated specific
inquiry with regands built-up area 1o accertain whether or not the PP falls under violation
category, vet the findings of inspection reports are not apparent while deliberating the
undersignad’s matter on 165th meeting of SEIAA held on 05.09.2023 findings of which
were communicated fo us vide Ietter bearing Memo Mo, SEIAA. (165VHE2023/615
dated 15.09.2023 received on 26,09, 2023,

24, The PP requests the autharity to coasider the true facts; timelines, list of events and
supporting decwments to bridge the missing chain of events and also provide the
undersigoed an opportugity of being heard as and when the circumnstences wasrant,
Should your good self want any further clarification or have eny gueries, kindly apprisc
and we would extend full cooperation and facilitation.

Thanking you.

Sincerchy,

(Vithal Mittal)
Direstor - Mis Creative Buildwell Pyt Lid,

2100
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ANNEXURE-1
; ;
w :EE lgnger violation E'Egg_r:ﬂ gg; EIH!E“ of F:E?ﬂ Stnr I"Em:t

Eod |

3. | Category of the Project 8(a)
4, | Project Consultent Eco Parvavaran Labomiories and
Consaltants Pvt. Lid,

5. | NABET, ACCREDITATION | (No. NABET/EIA/2223/8A 183
Valid upto : 17-12-2023)

Proposal for the said Project was submitied to the SEIAA vide oaline Proposal No.

1570/ for Approval of ToR (under violation)
wi o & A Notificati 00 2006. The Project Proponent has

deposited Scrutiny fec of ¥ 1,00,000/- vide DD No. 501304 dated 10.08.2022 (in compliance

of Hervana Government, Environment & Climate Change Department Motification No.
DE&CCHA060 dated 14.10.2021).

isal f SEAC:

The case was taken up during 248" meeting of SEAC held on 06.09.2022. The
PP along with consultant appeared before the committee and presented the case and
submitted following information: The Commiitee discugsed the cose under violation
category and afier detailed deliberations on the information presented by the project
proponent, unanimously decided to recommend the case to SEIAA for Grant of Terms of

Reference (under violafion) for undertaking EI4 and preparation of Environment
Managemenit Plan (EMPF).

indi nd Decisi j | :

Earlier, the matier was again taken up during 152™ meeting of SE1AA held on
24.01.2023.
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' mnmdamgﬁamnmmﬂaﬂmsﬂfﬂteﬁppmﬂ Committee, observed as under:
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That Project Proponent initially applied for grant of EC vide application dated |
25.11.2010 and 20.11.2012. During 104" Meeting of SEAC held on 13.05.2014,
ceriain observations were communicated to PP as part of the proceedings. PP failed |
to respond and comply with the observations. Thereafter, SEAC decided to
constitute a Sub-committee to imspect the project site to verfy the status of
Construction. Accordingly, the Sub-commiftes visited the project site om
015.07.2014 and submitted its Report.

That, the Site Inspection Report of the Sub-committee was considered during |
112" meeting of SEAC held on 19,09.2014; wherein it was revealed that this is

a case of Proven Violation; hence, the case was recommended to SEIAA to
initiate Prosecution on sccount of violations.

That, the recommendation of SEAC was considered during 76" meeting of SEIAA
held on 14.10.2014 and the case was recommended to Principal Secrefary, |
Environment Department, Haryana to issue directions under section 5 of EP Act,
1986 against the Project Proponent in respect of violations, .
That, thereafter, the case remsined pending for long period of time with the
Appraisal Committes as the Project Proponent had failed to comply/respond to the
obszervations raised by SEAC, Thereafter, a Sub-commitiee was oconstituted
comprising of Sh. 8. N. Mishra and Shri Hitender Singh, Member SEAC; but Sub- |
committes could not visited the project site due to expiry of the Terms of the
Authority, Case was again taken up during 139" meeting of SEIAA held on
18.04.2022; wherein it was decided to de-list the proposal in view of OM dated |
18.11.2020 being an old and dormant case, as no response/replies were coming |
forward from the Project Propenent. '
That Project Proponent ail of a sudden on 02.08.2022, came out of hibemation |
{almast after 12 vears) and again applied for TOR under Violation Category for the
said project for Built up arca of 38,218.65 Sqmtrs (Page No. 9 and 10). The case was
considered during 248" meeting of SEAC held on 06.09.2022 and recommended to |
SEIAA for Approval of Terms of Reference {ToR) under Violation Category.

That the recommendations of SEAC were considered in 145" meeting of SEIAA
held on 09.09.2022; wherein a Sub-committes was constituted to verify the actual
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status/position of Construction at the project site. The sub-committee visited the !
project site and submitted its report with the following remarks:

builf up arée of 35218 65 Sqmits”.

7. That the Authority observed that obdurate/unyielding attempt have been made by
the PP to mislead the Authority by concealing the factual status of the Project. |
Whereas, upon pernsal of details/record placed on the file clearly indicates that PP
has voluntary admitted the scope of violations and made to represent the case on the
basis of incorrect details. The Authority, further, observed that the applicetion dated
02,08.2022 and the Reports of the Two Sub-committees along-with communication
of PP with DTCP vide letier dated 10.01.2014 clearly establishes that Project has
been started without obtaining EC and completed 11 floors and basements. This
amounts to clear violation under the scope and meaning of EIA Notification dated
14.09.2006 snd calls for action under the scope and meaning of SoPs dated
07.07.2021 (to workout penatty and Environmental Compensation).
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Penalty & Environmental Compensation Cost for the violations is hereby .

calcnlated as under:
Sr. | Particular Cost in Rs. In | % age
No. (iacs)
1 Project Construction Cost of the | ¥ 204 Crore approx. & samc is revised to ¥ |
area Involved under wiolation |221.07 Crore (in view of the cost of land & other

Le. 38218.65 Sqmirs (411382 |activities Uke license fkes /EDC / IDC eic.
Sqftis x T 4950 ie. average | forming the cost of the Project).
constroction cost per SqfY)

2 1% Penalty as per SOP o July | 22107 1%
2021, Clause No 12.a (i) on Rs
221.07 Crore

3 0.25% Penalty as per SOP 7 | Not applicable, sincc | Not _applicable,  since
July 2021, Clause No 120 (i) |project is  pot | project js pot completed
and _po, OC has been

completed and _no,
on Rs 221.07 Crore heen | ghtaizd
ghtgined =~
4 Environmental Compensafion | T 44214 2%
Coet
Total Amount ] 7 663,21
he Project Proponent :
(a) Penalty - € 221.07 Lakh
(b) Environmental Compensation Cost 442,14 Lakh
Tuotal - % 63.21 Lakh

Eumar Versus Union of India & l.‘_'h-s}, made Mgﬂgﬂ]l PENALTY &

w& COMPENSATION COST recovergd

f VWiolati Mon= lAnaes to be RA
PRO & ERVA Fammel fe/f Tes

" e

= == _—  — = — _— e
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In visw of the above, the Authority may direct the Project Proponent to

deposit the PENALTY & ENVIRONMENTAL COMPENSATION COST, so assessed in

the said case Le. Mﬂmﬁwmd&mﬂf&ﬂww

2 2-IAT #7.20.

so assessed in the said case ie. ¥ 663,21 Lakh, the Proposal for Approval of Terms of
Reference (ToR) shall be taken up for flrther consideration by the Authority.

Thereafter, the Project Proponent made a re-presentation before the Anthority
and submitted that the Actual Consiruction at the Project site is less than the requisite

permission i.e. 20,008 Sqm.

Accordingly, & Sub-committee was constitwted to verify the actual status of
construction at the project sife. The submitied commiittee visited the project sile snd

submitted its report to the Authority.

Now, the matter was again taken up during 158" Meeting of SEIAA held on
02.06.2023. After due deliberations, the Authority decided to defer the ease due to the
followings:

1. Why did Project Proponent applied under Violation Category, when there was no
violation / non-compliance ?

2. Reports of all the Sub-committee’s right from the beginning i.e, from 2014 1o 2023
are ot &t harmony and unanimeous.

3. The latest report of the Sub-commitice emphasized/ suppested that the actual
dimensions & size of the structure may be got measured from the Expert Agency /
Department i.e. Town & Country Planning Department, Haryana as the Sub-
commities holds no exnertise in this reeard.
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4. M.A. (Miscellancous Application) No. 28 of 2023 in OA No. 215 of 2022 is
pending before the Hon'ble NGT and likely to be listed on 01.08.2023. Therefore,
the Authority deemed it appropriate to wait for the outcome of the proceedings
underway / subjudice in this case.

In_view of the above, the proceedings in this case are deferred,
accordingly, !
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ﬁHﬁfXURE".Z

Stais Ervironment bnpsct Amsersment Authorty, Faryana,

Telophone Na, 01 72-2365233
Frenall ID; sging-2Laviaihry o in [
Dgeet !
T Bonad
_ Immefiate Attintlon

Mo Mo: SELAAMRZ0Y 5 1¢ Dated: o3 ]o# [ 1e13 |
To

The Director Ceneral,
Dieparimmect af Tawn & Country Plapslng Haryans,
Mmlmmuﬂ}nm

With referames io the subject cibed shove,

I this conbaxi, it iz to fntimate thet the abave subjoet elied projests
were submeitied befors the State Envirommeot bmpact Assescment Authority for
grent of Envircament Clesmnse within the scope sod menning of ELA Motification
dated 14,09 2006 emanating fom BEnvirosment (Prolectiog) Act, 1985,

The sbore merdionsd Project Proposats wers comidessd by the
Ausharlty; sfter considering all the fictr and dewfls us given by the Praject i
mmmmuwmw

L3

i

?’JEIJ.A.. Marpsne

Scanned with AnyScannar
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ANNEXURE-S

Directorate of Town & Country Planning, Hary

Mager Bhavan, Plot no. 3, Sector 18A, Marg,
—_ ﬁ.r;:u: D‘E‘.";-HEH-Q;-:E; Enﬂ:t::mmﬂﬂ'ﬂm
Webele: hitphlcphanyana.gov.in

Regd.
To B

kMember Sgcretary, “f?'"*-

State Environment impact Assesament Authority, Haryana, Db =i

Bays no. 65-58, Prayatan Bhawan,

Bector 2, Panchicula. P““Tﬁ' )

Memo no. GN-2084-vel. IWD(RAY2023 15398 Dates: & S—2 g -<=ld
Subject: (I} ToR (under violation category) for expansian of § star profect at village

Ghamraf, Sochnx Roard, Tehsil Sohna, District Gerugram- Ms Creative
Bulldwell Pyt Lid,

(i) EC for commercial complex “JMT, the Repeni™ at villipe Nangh
Umarpur, &F‘hr 53, Gurugram, Haryana by Mie JMD Lid.

Wilth reference to the subject cited sbove.
in thiz contaxt, it is to B¥imate thal the information sought vids your memo no.

BEIAAHR/Z0Z3E16 deted 03082023 akresdy stand forwarded by Senkor Town Planmer
Grrigeam vide endst. no, 5278 datad 23.08,2023,

a

Howewer, the copy of the sama aslongwih ifs enclosures are serd herewilh

fior your kind informeation and furtiver necessary aclizn ploass,
DAJAs above.

{R.5.
District Tewmn Planmes(HO)

For: Director Generel, Toan & Co Pianning,
Hm‘nﬁh@h
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Sector-14, HSVP Complex, 3rd Floos, Gurugram

Telaphone:

0124-4014T76

FLTE Lo R T ) A e

To -~ - 2478l

Swbject; 1, ToR (under violatlon cawcgory)eapussion of Five star Project at villze
Ghemro], Sches rend, Tehsdl Sobas, Disii Gurugrams,
Bugilhwll Pve. bd,
L [EC for Commereinl Complex” D The Repent® at village Nangall Limarpar,
Sector$Z, Gurugram by M/ JMD Limited,

Referemee:  Momber Secrelary, State Emdronment Impact Assessmenl Authesify, Hamana
e no. SEAAMIR2023/516 dated 03,08 2025 addressed 1o your good ekl
District Town Plenner (E), Gugram office memo po. 11884 dated 07.08.2023
ﬂiﬂ”ﬁm:ﬂﬁﬂ:mﬂmfhm%]-
With reference b0 subjected matier, it s sibmined thet Siale Environment Imipact
Assagmment Authority, Haryana, vide memo under refirence, bas sought the repan rogarding
sesesgmant of aopiel siwe and dimensloss of cxlstng stmictere at (e subjecied peoject ites
Accordingly, the requisics report For both the subjecied pojects was saught froem DTREL
Gurigram and the same has beea meceived vide laflers onder reliremce. The delalled repost is
ghven in thu betiars under reforence, 3o 1ha same 1t being reproduced. Assendingly, the topics
of the same akng whk B enclosimes s st berewith. This is for Isifarmation amd furiber
e i t{:

DASAS above
Senar Town Planger,
Gurugracn Circl, Gunagram
Endst. Mo, STRGY2I2Y Datecks

A copy [s forwarded o Member Secrclery, State Envimnment Inpect Assssement
Authority, Haryana, Bey No. 55-38, Prsyatan Bhawan, See-2 Paschiula for information plense.

Seminr Town Planer,
Crarugeam Cirole, Ganggrads

Enalst. Ho, STRG)20Y Daind:

A eopy 3 Forwarded to District Towe Flanmer(E), Guoggram Tor information
prlease.

Emianuw(F‘h.nn:r;
Ouregmm Chele, Gurugram
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AR fHn AL D] Al
riRTMEN mm,;""#m:'m”“

“m"ﬂlm (ENF 37 13834

Paiek: 030 2- Sop >
Searles Tanen [Mamier, ﬂfﬁb}

L eain, Uisiche, :mw

Mhlﬁtﬂﬂﬁlmﬂ;m}mﬂmﬂmmr:ﬂrﬁlﬂn
villige Ghamre], Sohna road, Tehsil Sohpa, Distt Graregram,
Haryann = B /s Creatbes Bulldwall Pet. Lid.

Alrdl veoeived trough STPG) dated 01.08.2023
Cn the subject cited above, it §s informed that vide mail under

L:'rﬁ"ll-."l case for ToR junder violafion catepory) expansion of Five ster Projsct at
fiare Ghamroj, Sohna road, Tehsil Sohna, Distt Gurugram, Haryana being
§ veloped by M/s Creative Bulldwall Pri Lid, has been racaived in this office, Afier
o vemit Getall report ie an under -

I. The changs of lnnd wse permission for an o aree mensaring J0551,23

Squit im khasra no. 120471, 2,9, 1071, 1042, 11/2, 12, 1AL/ /6 inthe
revenwe eftate of village Ghamroj, Tebail Sohna, Distrst Gurugram
his been granted vide Director, Town & Country Planning, offies memo
na, CLUJG-3064-JE{SE] 2009 [ 106 dated [3.01.2010. The applicants
were alio granted extension i change of land use perptission up (o

12.01.2004 vide DOTOP Haryana offize memo number -L'!L'!,I,fﬂ-mﬂl—'

JE(S] 2013 / 49258 dated ZL08.2013,

. The Bullding Flans have been mpproved foc a plot ared measuring

2055123 Sqrmt vide DTCP office mems no. CLU/G-2064-JD[BS) 2011
J 000 dated 21092011,

The applicant had applied for grant of Part cccupaton certiicats in
DTCP office on dated 10.01.2014 within validity of GLU Permission Le.
(12.01.2014] but octupation  cortiffcmte not issued becauss
sonstrecton of site was nol completed in el respoct.

e —

2110



2111
66

*-

i
i The sl s been Lispruied vis-&-via ne-buil R .Mm“‘«"‘w v
. HMET:",M :auﬂ!upm weith pon-FAR | hrﬂlil%"hm"
© e [TEERAR ] T
. ! wipwaind Ml 'i'“"mm_ L 1 S s
hierranie | "'LM'IF'H_ _ i |1E_.-ﬁhi':“::;
! Fervice (Loor | ﬁm -4 {
[ Seepmd Nonr I FELE4 e __m_‘_l
W T el | W il
ST T 1 @ewen | 0w |
7 Fhnfieee | Smolsmb I WHgne ]
v T thBese | G2t | RHmgre
W Eerenih e T TR Ty
1 “Bgatier | @ésme | 006w |
1 “Teknih flage WMl l T we
0] Tenth finar T ey 'I LT 4 iy
W EBmmbifew 0.t st 1 S smre
B Terrace floor | 157,99 sqmty I 3
The | 15938 sqmir ] TS sqmt |

The report elong with photograph Is forwarded for further necessary action, please.
DA/ As above, fg;,

Déstrict Town Planer,
Enforcement, Cumpram.

Endsl. Ne. Dated.

Acopy Is farwarded to Director General, Town & Counlry Planning, Haryana
Chandigarh for information & necessary action plense,

District Town Flaneer,
Enfoarcerment, Gugram
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ANNEXUVRE - 4

AT VILLAGE-
c:n‘rm: [FIVE STAR HOTEL' PROJECT LOCATED AT VILLAGE:
ﬁl._'LE_Fﬁi_E'é‘IISEF 'S %2R CREATIVE BUILDWELL

e o mam i
] . .

—— il B
3 2

b

g wd % o
T e e s e g B
g ] g omi
5
=

! Hﬂﬁwmmmmmg

I{ﬁpa:-hﬂ of SEAC,
snducted on 05.07.2014 et &00 am by the subcommilites
i J i 104" SEAC miasting wharedn, Commities has decided to verily the

mg of the consiruction o

' Gomittes consisting of e
. corsinettion of the project
1, 8h L Jungja, Chairman

7. 8h: Sultan Singh, Membar
. ShH.E. Rena, Member

3 .ﬁ.tu;rﬂnm:e

E:h
ﬂf_ Mr. Indareet Junsja {Chakman, SEAG, Haryana)
Mr. Sulan Singh (Member, SEAC, Hayyana)
Mr. 7 .5 Rana (Meamber, SEAC, Haryana)
Mr. Manish Sawena (General Manager, Creative Bulldwall Pyl Lid.)
Mr. K Arys (Preject Manager, Crealive Buitdwed] Pvt. Lid.)
Eq wir, B, Rajesh (Senior Manager, GRG India Pt Lid.) .
Mg, Wamrata Singh (Depoty Manager, GRC India Pvi. Lid.)

&#iﬂ

. El{:{-"tj]'mlmd.‘

The Fraject = 8 'Five ster hotel' praject [onsted gt Villape- Ghamroi, Gurgasn, Harvana to be
- F developed by Mis Crestive Bulidwall Put. Lid. The epplication for obtaining Environmental
l.',:&uaifinm of the above sald project wes submitted on 20.11 2012 The case was considerad in
35‘ meeting dated 24.06.2013. During meeting it was revealed that, this is 3 case of
= i of Erwironmendal’ Prolection Acl, 1985 In ::nmpﬂan:;e of ElA Molifcalion daled

b

ey S

e 140812008, The project propenent was direcled fo submt tha Resolution of Board of Diretors

TP = dirmio o
==

il o o R R

a5 pir the guidelines of MoEF in respect of latter dated 12.12.2012. The preject proponent

+ aubritted tha reply of tha shodcomings vide letter debed 26.07.2013, In the 89% Meeting, BEAC
project proponent in sccordance with the Meme Mo, =110 1385411200818 0000 dated

; 2T ﬂf‘.ﬂﬂ issusd by the MoEF that, the project proponent is reguired to immedistaly stop the

i* workil Ervironmentsl Cleargnés s granted afler due process under the lew. Adonyg with fhis

* Project Propanen| need in submil an affidavit not below the rank of Diractor of the TIPSy

-I
d
'|

' J md’!ﬂﬂnﬂﬂ‘iﬂmewnd:hnlﬂe:nmppudwﬂhnffﬂfmm{dﬂi}md mmmaupptrdalaﬂuud'

wm-h:‘anmd}' executed up to the date till construction hes been stopped in descriptive &

ical mamner, Tha project proparent submitied the raply of the shorfcomings vide letter
|' :08.10.2013, The case was again teken up In 88" SEAC mesting, PP was directed to
tub&amwhudnpmmﬂplmdm:mumwm-mmﬂﬂﬂmmmlﬁ:m
. from Competent Autharily along with & cartificats that bulit up sree (FARMon FAR/Basament |

] I doesmiol excesd 20000 Sq. Meters. Commitiee decided to consider withdraws! application onty

R

fan e _

17

2112

"h:lrl.

=.| L
[

o I

.a.l.'.‘.,
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gfter suhmigsion of sbowve documends, The project proponent submitied tha reply ch “'I:E Rz
shorteomings vide lefer defsd 25.02. 2014, Then case was considered in 104" SEAC mueﬂnn |
where commites dacided to visit and inspact the sita to asoerain the fachual cormeciness of the

information submitted Lo them through the Project Propanent,

R ——
-

Findings:

Dwving sita inspection, it was found that the project proponent has alrssdy constructed mrﬁplnta
boumdany wall. The projec! consists of a hotel block and an executhve suite biock. Taotal urg:tur_a
of G+11 hes bean constructad in the hatel block, There.are two no's of has.en‘rantnunﬂmdud,
one under hotel block and ong tmder executive sulte biock. Bzsamant s commen betwesr, hoel * T:

By o e A
w e .
T PR

& executive suite bBlock, Further, tmlmndﬂﬂummmhmmnummppadatﬂmf bt
sie, The plot area of the project is 20,551.23 sgm and the lolal consiructad haﬁll—UpWha{ i
{including a8l FAR end Non FAR area) is 15, 518.85 sg.m. g _L
Tmfaumm.uppnmwthnpimmgmpmwmduuﬁmufmpmﬁ:wngmthpmag-}. :
which sre enclosed with this report. Area statemant is slso enclosed for reference. Poed s
¢ Jietiad

Conclusion: :IE '|1
3 1

R b

Aftar the efe visit, it came into Gght that the Projest Proponent has consiracled buili-up aneafess | LR
than 20000 m® ie. 16,616.85m" as per cocupation cedificale spplicativn. The case J'rrq;' ba IL Y | [

Flhe latest guideSnes for furher cowrsa of action. % o

Eo

: |' i

- “” |J. !'-
DR ok
'E:.'Iil-:rﬁr
.:Ir .-L

{3 s

S |

s ~ 1

; oA 1

h IR

] 1 L |

f -,'i"f. g
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ANNEXURE -5

4 [ .-'.

v,

ﬂ]@mmﬁﬂmwﬁw of “Five Ster Hotel” s Village '

MMMTMMMWWHW&MWM
MWlem i ' .

o
el -

-

anmmmn{mmmmvﬂﬁm

constrocton statas of the mnﬂpﬁhﬂﬂihTﬂR{tﬂdﬂ:w vategary) for Fxpansicn

ﬁwmmemmmmrﬁmmmmnm
' hw:mmmmmmm.mmnmmw
21092022, °. 2 B = -_‘
L Sh'ﬁ’uljﬂnurﬁwu,mﬂmmﬂ,!-h;m
2. D Rajbir Singh Boodweal, IFS (Rt ), Member, SEAC, Haryuas,
3. Rmmdﬂﬁm,ﬂﬂ?[ﬂﬂum_{ﬂuﬁ}{ﬂarﬂuﬂ#ﬂumhuﬂmbm
iee), . x : : -
Atudings + I o i -
1 %memm{cm&mmc.nm '
1." Dr. Rajbir Shugh Bondual, £ ) (Mzinbes, SEAC, Haryans).
. 3. Sh Apamesh Kumar (Sciénfist 00, HEPCH (Nosth)),
Tk Me R..C. Goin mmﬂlhﬁuaw Authorized Siguatory, Coeative Bulldwell Pvi.
i gy |
3, }&MHM{A\@H@&&,M&MMW Led.)
‘E.'Iﬁmhhmhﬂﬂm(m:t.ﬁmm]}ﬂmﬁ Eeo Paryavaren Lsbosatories &
Consiltpns Pve, Ld ) : ' #

T MM&MMMMBMHM}

’Bukgrwui: g0 n

The epplication uuﬁadtnsma.n,ﬂauna mﬁmcﬂ:pmmfmumgrrmm
viclation' estegary vide Propossl’ np. -SIA/HR/MIS/ELSTOM022 duisd 02.08.2002 wnder
Scheduls 8(z) np:rﬁmﬂudﬂmﬂm-mﬁﬁ mdmmm cast was taken up in
245% SEAC, Hacyasa meoting beld oa 05092022 mad dedided to recommentd fho caie to

mmﬁxgﬁfmﬁ: of Befirencs {under vialetion) fre undertaling BTA and

Fq;m—.iﬂ'm nrﬂuﬂmmmtl-dma;mmlﬁutﬂhﬂ'} Therenfier, récommenidation of SEAL,
| ﬂgr
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Haryma was cousidered fn l-ﬁ"nnﬂmnfﬂ'-.ﬁ. H-mlﬂdmﬂim 2022, Then, it was
mwwmmmﬂﬁ;mumn :
The site wisit was mdumdﬁﬂuﬁmﬂlﬂlziﬂn The PP and consultant submitted the

following dotuments: 'r : : -+
] Copy of CLU dated lI-ﬂI-ﬁ]lU lhl!.i!l‘i‘ll. I'HH#'H of cleme 12 dated ll-'ET-'EI]'ﬂ
Amnexare L), *

2. Copy of 1* extension of CLU dated 14-05-2012; Annexure 1b).
3 ﬂwafrimﬁumpmdmmmmmm
4. {hm'u-fﬂnﬂﬁn:waﬂlhﬂmmmlil}.
5.- Copy of approved site plum{d:wmmni.ﬁ.zla,ﬁsmlnﬂudm;
hmﬂ.hmmul[h}. ’
. mwﬂmmfmuwmwiwmaumsm
7. wupmﬂmﬂmmﬂaﬂmmmwnnmﬁm}
| Amewede) |
8, Copiofeix photographs ﬂlﬁnﬂuﬂduﬂu‘inptmuﬂnmﬂmgﬁm o the date
of visit giving latitads, lon and date duly signed by PP; Annexare 4,
It was obaerved during the site _
= o coastustion activily is foing at sitc at preseot. B seams that work is abandoned
. snce lang. ' ; .
" Nﬂrﬂm@ﬂﬂmdnmmnﬂﬂﬂ:mmhﬂmm
mﬂnmﬂunﬂmhﬂnbﬂmﬁlmﬂ'ﬂﬁhmﬂwmmhﬂﬂbﬂpmnf
*B,218.5 5ﬂ1|f:'hhw¢1-ﬂﬁﬂw
Therefore, ‘subcommities- js of the view that TOR under violatioe estegory as already
mmmmﬁdmmﬂ,ﬂammmm;hddmﬁjﬂmﬂmqhwduﬂ:
ﬂﬁummawm &-mﬁhm:mmﬂmﬂﬂﬂmmzfm*
Ha:yh:huﬂmﬂﬁﬂﬁ]ﬂﬂ. . o

o A g
Sk ViuyKinie Gupta D Robie Sngh Bondwal S5 Afprash Ko

(Chairman, SEAC, Haryans) fﬁd},h{m&:ﬂlﬂ, Scietist B (Representative
. of RO, HEPCE, Gurgram
(Nesth) '
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" ANNEXURE -€

R My phaes
The € hawian,
Sinte Prvaccsnmeni Impact Astesingid Aullunly,
Bays M. 8558, 1 Floor, Py man Tanan, Tl ta on
Soetor 2. Panchiutn s R

=~ Email 1D - sgian-21 em ot by gos m

Subeet=  Als Croative Bulldwel! Private Limited i sillage Glmmeoj, Sabna “!';-
Tehail Kahnn, Gurgron, Maryann.

Rel:- SEIAA order Endst. Ne. SELAAMIR/I0Z 121133 dnfed 20,003,100

Kindiv rofer 1o the subjeet mted above, 1 13 submitied shat SELAA 1 ude order

tiatied 20008 2032 has copstituied a comeditee comprsmg of the Follow ing imembers -
I, Mlensher Svervtan, SELAA
2 Merbor Secretary, 1S PCIMDwough Ropreseniziye
3, Concemed Rewonal Oicer, HAPCH (1o assist the sub-commitice)

To camy out spot lnspaction of the projeet for Erviroamental Clzarance
iUnder vilanen) for expansion of 3 stor Hodel Project at Village Ghomiray, Sobna Road,
Sohna Districl Gumpram o be developed by At Creadse Buildwell Pui Lad 12 venih the
achal staies of the construction cerried out by the project Proponeni ot the project sie Wil
dote Accordingdy, sie was vjshed by the comminee on 2204 2023, Hegonal Offecer,
Qunsgram Begion (Morth) end conesimnd Jcemizt O, Ourigrsn Region (Morihl has aasined
sob-commillec. .

[. Mo constroclion pctivily ik woing on o S and work seems abandaned since a long
! In comphionce of order tared vide Endsr Mo, SEIAATFIR-I00Z-1518-1323 dated

21092032, a sub-committer hos alresdy submuted repont ond pow Propect

Proponent has submitied a project detad cortified by Ar Vikhey 0CA-201T46230)
office No. 5 Shivam complex, Opp Mwmdn OfMice. sector-14, Gunigram aboul
budding superstencture with 1ol buill up oren 18359 38 sqm (Copy enchosedl us
Annexure1)
Commnitee 185 1 pernIaton o bunlt up area mensurenvang and i1 e be Bl
ensured from Diepanment of Tow & Cuuziry Planning, Harvana

Submited for hind informatien & Fumther sievedeary ackon, please

DATAY iEhove
E.—-' gr pisanpenial x 5 Eﬂrﬂ-"s‘
Hepion T Eaglneer [ Traindng Cell) SELAA, Harvana
HEPCBAGN HSFOW, Panchiula
(e preseantive of %,
HEIHCH)

W

R

e pen aomss
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'.,\. ""--_.__.--_ i =Ll ,I —
a, Profect Detnils

Project title- Mittal Metropolis Five-star Hatel, Suites, and
Commercal Centre

Project Developer /s Creative Buildwell Pyt Lid baving
regisiered office at 20076 Kaushalya Park Hauz
Addrass- K-5A9, DLF Phase-[T, Qurugram,
Haryana, 122002,

Location- Milestons Km 15 to 17, Village Ghamnj,
Curgsan-Sohne Road, NH 248-A, Tehail Sobm,
District Gorgaon, Haryana,

Diste of Changs jn Land Use (CLU) 13™ Jameary 2010

Date of fillng for Completion Cerfificate 10™ Jamyary 2014

Layout Plan Sanctioned daie 21* Seplember 2011

Bricfabout project

Date of inspection- 26.04-2023

I erchitect Vikkey, { Reg.no,CA/Z017/EEI36 ), vizited the project sita on 29-04-2023, Project Propenent Mr.
Manish Saxens, company mamager, was presented at the sles,

Mifs Creative Bulldwell Pyt Lid end BCL Indiestrics Limited {formally known as Batbfnda Chemicals Lad))
was granted CLU vide memo no. G-2064-JE(55)-2000/206 dated 13" Joruuey 2010, constquently an
appliaation for approval of zoning plan and fayout plans vas made in Janoary 2000,

That on $¥Asgust 2010 Zoning Fian was spproved, subsequently, layout plans were submitted to the
Departmentof Town & Country Plasning, Haryana (DTCF), which was approved afier a year delay on 21"
Septeenber 2011 vide memo no.G-208400(BS)201 17000,

“That Project developerwas short of timeeas CLU was expiting in January 2012, therefore,the decision was
made to develop a minimuom 15% of the area as per pelicy.

That Project Propancet sought 2 extensions,the first extension ftem 13 January 2012 tol2th Jansay 2013,
anel {he firal exiension granted for the period of 13 Janmny2013 to 12* Jansary 2014, copy of Sanctioned
Plan and Completion Plan slong with Architect certificate by Arhitect Ms Architect Combine Cio Sh, S.M.

Makia has bowsn provided fo me.




{7

F
b =
13
n

| i o of constructiva ¢ the site

" Currently, at the silc, the buikding superstructure has a total built-up anes (TBUA) of 1835538 Sq.Mi, as

| Detsite of the floor-wise TBUA as below:-

l [Er.Mo. | Floor Buiivep area [T 500
A Y ERb]
A ) Ve 1995808
3| Mezanine TR
4, Service 959
5, Secom! Floar 0T H
5| Thid Fioor =
7. | Fourth Foar T

Fifth Floo: T
9 Sixih Floar _- 037.64
10, | Sevemh Flgor B17.64
1. Eighth Floor 01764
(12, | Ninth Tioor 1764
13 Tenth Floor 03764
14. | Elevenih Floor 927.64
15, | Temes T 15739
Tomal 1835938
Encl:

l. Verified Buill-ap asen plans
2. Copy of BR-IIT Meme No, G-2064/ID(B5)2011/7600 Dated 21-09-2011
3. Copy of ApplicationforCompletiondsied 10-01-2014
4, Architect Reglstration Contiffcate.
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BCL Induatr%e:s ?ﬁ“ﬂﬁm TR
nfrastructures Led L/Q : E-rail = bed Bl conrectong. b
To, - Dx. 10.01.2014
Thie Dizector General,
Town & Coumiry Planning Depariment-Haryana,

Subject: Iaguwe of Ouevpaton/Completion Cerdificatr regarding CLU permibtted for
construction of a § Star Fotel on the fand Area mesguring 2055123 Sq.mir
falling in willage, Ghamroj, an Gurgron-Ahwar Road, Tehsil Sohna, Disl. Gurgaon,
i ﬂﬂEm by M3 Bathindn Chemicals Fd. (Now known as b BCL Tndusiries &
-"'":r. ~reeiure TAd) & MUis Creative Baildwell Pyi. Lid.
-'Hi'.
Inapite oF'all the burdies fn securinglemanging all the approvals e per canditions
fmpased [n the permission dt. 13012010 explained in our request di09.12.2013 {copy
* enclosed for pesdy reference), we heve compleied nore then 50% (Including
basements) sed uplo 6% foor of the Holel Block the aren is aperatable immediately,
= whils the apper 3 floors are also structurally compilete ihas de biock cominueted at sits
e 11" fisar and a5 required under the provislons of the oel, the requisiie plars/phoing
and other approvals ete. are enclosed o5 under with the requeest b kindly issue the
ml;uﬂﬁm‘mnmlﬂ]m certificate 5o that the sonstrucfion cosnpiels bl sie could be
filizcd;
i
1. 3 s of plans constructed at site showing vhe voriaion fom the deswings
sanctioned on 21.05.2011
2. 3% Seie of Sanclioned Bullding Plan & Approved Service Layoul Plan,
1. The Photographs of Completed ﬂmﬂgﬂm = _
4. Form BRAVEA) with details filled F TR
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Foms BR-V(AL) with all infonyiion and signed by Owaer. Architect &
Stractueal Engineer,

Copy of BR-1I1 iz attached. The building plans were approved vide memo o, G-
Eﬂ?lﬂﬂmﬁmth‘?ﬂﬂ D 200902011,

NOC fire (The Application for issue of NUC has becn submitted along with all
plans atizched hermwith)

Copy of Height Clearance NUC from  AAl vide memo o
AASNOCZ01 13362813 dt, 2009201

Copy of HOC- Conssat o Establish from Pollwiion angls memo no.
HSPCR/TAC/2012/1840 d. 08.11.200 along with capy of affidavit submitied
at EIA since constructed area being less than 20,000 sg.mic.

10, Copy of CLU Renewed fill date vide mema no. G-2084-JE(5)-201349258 Di

22082013, The validity of CLU lssned by deprt. on 22.08.2013 which is up to
12.01.2004

11. Ceqpy of zoning.

12 Copy of fire scheme approval, Memo na. FEAMOG2012/431 1 41,08.05.2(12
13, Authority keier.

a2

We request you 1o ssus the permission to oceupy at an cardy date pleass,
Thanking You
Yioumrs truly,

For M/ Bathinda Chemicals Lid.
& Ms ive Buildwall Pve, Ltd.

{

Vi wal) -
i&mM|M‘:ﬂtﬂ:ﬁb Slurniaf

Encl, 28 sbove
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Haryana Shehri Vikas Pradhikaran

i i criinis
1] 1] E———

Registration No. 2023/ )3

The Licenge of Sh, Yikkey has been ronewed as zn Architect on the basis of repart
received from the Ofa SDE (Survey)d & 1, HSVP, Gurugran for the purpose of
undertaking the work of structural designing/supervision of any private building & other
terms ond conditions as per original license by compelent authority, In the Urban
Estate, Haryana, The Bcense [s belng Issved ender the provision of HSYP Ack, 1977,

The validity of the license expires on 31122023,

This ksues with the approvel of Worthy Estate afficer-1.

Estate Officer-,
HEVP, Gurugram
Endst. No. /€703 Dated: 22032
& copy of the abowvo i forwarded to the following for informa and necessany

action:-

1. The Administrator, HSVP, Gurugram.

2, The SDE, H5VR, Survey Sub Divislon. No.), Ofc Estate Officer-l, HSVP, Gurugrarm.

3. The SDE, HSVP, Survoy Sub Division. Mol, O/ Estate Dfficer-ll, H3WP, Gurugram.
w87 Sh Vikkey, Office Mo, 2, Basement Floor, Shivam Complex, Opp, HUDA Office

Soctor-14, Gurugram,
é{t/ﬂﬂ:elﬂ.
HSWF, Eurwa&
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‘ouncil of Architecture
-k

Certificate of Reglsiration
This i 1o certily that the game of
Mr. Vikhoay Renevwals
Valid Upto . Sigmatre of

1tas been entesed in the register and his Registrosion No. is
CARDTTBEZ3S A=, zenf @;‘g%m

This ceificste 15 valld from the seventesnth
day of October 2017 to the thirtyfirst

day of December 2018 inchusive,

List of Additions] (lualiBest o

Givet ander the commen Seal of the Councll of Amhitectars,

this seventeenth day of Detober 20017

Becrepry Prasicemm
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. hna- Ahwar Road, Village- Ghamro
Tﬂﬂlmqu

=t marahpe ond S gt ghe s D |
RO uhm,“:"ﬁilmnmisﬂﬁﬂﬂ“ﬁmmw
ollission nmedisinly, i agy, wid Wi qubiet compliaace witin 15 deya. o

This Cormnel 8 Estabish & ol for 8ha lmed mendongd in e Fosal wate hater Mo
gfmm.;ummmwrmﬂmwmmmnmmz M.

dt. 1201 200 L

mummwwmmmwcmﬂ ¥
sutvsdquendy subal Ermdnamast Clsarenes ko i Board. )

The profect prapenant wil ohiain clesrance I roquined a5 par taw / ruless Bom Tow: ard Couk.
MWWIHMﬂMMHﬂMMHd POEE
reabihors Devainpenent Act, 1963 and (he Maryana Development and rmguiasar §

hmmwgﬁuﬂruhﬁmiiﬂﬂhmbhhrrwm:*'
wrﬁ:ﬁhlﬂmwﬂﬂlﬁﬂﬂﬂﬂmmr' 3§

lhmﬂmﬁnﬂﬂﬂhhmﬁlmn Bl @ laber stage J is obsared Bal v-p goe e

I4
Tihalbdn: ragmcing Armval srea It v incomect.
I LT el el wvith of Lhe coodons of Ervircrmmnte! Hancancs ghisinad #o- SE14%
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| RV ol
e
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2
a
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i
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e T
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DELHI
o, M/ Creative Buildwell Pvt. Ltd. office at 2016, Kaushalya Park, Hanz Khas, New Dehl-

10016, & M/s Bathinda Chomticals Led. office at Hazl Rattan Link Road, Bathinda-151005,
0}, through fts authorized signatory Mr. Vithal Mirtal s/ Shri Mano] Mirtal are owner of
he 5 Star Hotel site-at Villege Ghoamroj, Sehns-Alwar Road, 5H-13, Tohsll Sohma, Distt.

L Edan, Haryand, do heceby undertales and affirm and declare as under-

18 That presently, we are going'to construct.ivea of 15000 sg. mis. (172000 sq f
. approximately). X
2§ That the total project cost s Rupees Twanty Crore Only but it was wrongly mentioned in the
NOC application as Rapees Fifteen Crore.
3§ Wa are depositing additionsl Bank Guarantee from Punjab National Bank of Rs.1,25.000/-
- {Rupees One Lac Twenty. Five Thousand Only) dated 18-l-281in additional to the Bank
. Gumrantes from Punfab Natlonal Bank dated £-[3)el for Re.3,75.000/- (Rupees Thees Lac

. _ ReS5,00,000,- (Rupess Flve Lac Only) which totals tn 0.25% of Totai Project cost (L.e. Rupees
 wenty Crore Only). : |
4., Wo tndertalks that In ‘ence of expansion in the next phase and ares exceeds that of 20,000
lsq.im we will apply for anvironmastal clearanes from Smbe Government as per

« - notification date 14/09/2006,
5.8 That we further undectake to comply with all rele regulations and divection Issued From

Harynna Slate Pollution Costeal Board,
| gotNoy : -

§ Seventy’ Thousand Only) already submitted, Thus total Bank Guarantes submitted is

4 gf o UNDEREANING ATAA 986028

2138




2139

94

= ¢

6, We are ahsoluts of Land admessuring 2055123 gq. mtr, Falling in Khasra No.-
120//12.910/1,11/212,121//6 siuated at revenue estate of Village Ghamral, Tehsil
Sohna, Distt. Gurgaon, Haryana

7. Thtnh:ﬁ:mﬂﬂhltmtpﬂuﬁmududnpaEEherﬂvﬂeﬂﬂHmﬂ—zﬂ%
ﬁ[ﬁjﬂwm&ﬁuimmmnﬂnﬁmmma

B WIHFIMWHWHHEWHMMHWMTM
Sohma, Distt. Gurgaon, Harysoa vide BRI, memo No.-G-2064/JD[BS)/2011 /7000 date

1108201% ; _
| W
Exmn_ ANT

FERIFICATION: -
mﬂnﬂmmmﬂmdm#mm true and correct to the hest of my/our

ienowledge and bellet T , ;

EXECUTANT
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m CREATIVE BUILDWELL PVT. LTD.
_ BUILDERS @ DEVELOPERS & COLONISERS o x
MITTAL'S =

al g

Horyaoa State Pollmion Coptral Boaand
=11, Bector &, Panchilmla

Sub: Grent of MOC in respect of Hedel by bfe Crepiive Bufldweil Pvi. Lid sttoated ot village Ghamej,
Sabna-Alwar Reed, Tehsil Sokina, District Gungnen, Haryans

Dear Sir, &

I continiaBon v otr application sehmitied to Four Beglonal Offics, Gurgson and in tesposss ko vour |etier
o, HEPCEASCIHON20 LEM3T DE 112072 se'are further submitting a5 under:- .

I We bave cheoked our recands and found that die 1o clerical mistske [n the NOC form the projeet onst
iz diiffesent in the WOC form than in the Froject report. The project cost of Bs, Twenty Crore (as per
prcject eepot] is to be treated as final. '

Ndh' 2. Due o differencs in project cost we an submitting saditnal bacik guarmies of Rs. 125,000/
Rupots Ongt [ae Twenty Five thousand only) from Punjaab Mationsl Bank, Bank Street Branch,
Bathinds dated 18/1/2012, valid upto 17472017, BO No.: 00SGUILGO0011Z, jo sddition to the
already subsnitied bark guarmeses from Punjab Waliond! Bank, Back Street Branch, Bethinda of R,
375,000 (Rupees Three Lac Severty Five Thoussnd Only) deted 06020071, walid opa
05,12, 2016, BG Moy 0030 ILGHEE1 1. Totel bank puasaniee submitted 1o vou {5 now thenefors Be. 5
L;nb:amiiﬂ.lﬂﬁ of Total Profect Cost of B Twenty Crore and thus complies with the dintction
ari .

3. Totad covered aren of Project as per oar sanctinned plans is 30,780.325q. mir. (FAR area) + 6,575,852
. agmit {emder basement) which equals o7, 35604 g mtr. of Coyercd aren {not including ares, under
sereice flaors),

4, An afficlayit, that we will constract only 16,000 sq. mirs of arca (which 15 fess ten 20,000 sq. mers.)
and {or any flrther expension or exdension of area will gpply for environeents] degrpnes from the
Etate Coverpment &8 per oodifiestion dated 140006,

5. The sbove mentionsd hotel property s free-hold bimd and all jamaband] and mutstion papers, duly
self-sttested, ave smilgsnd hecewith, 2
Yoo g8 Klndly eeqeestad so grant BOC for constricton of 16,000 sqomirs of area wilk the condilion %o

obtain Environ Clearance for axpansios in ftire &5 per notification duted 1 40%06,

Mifs Creative Buildwedl pe. Ltd.
bie Bathinda Chemsical Lid.

CC: Begionsl Offce- Guegaon, Haryans State Pollusion Cosorol Bowrd, Vikss Sadun, OfF, Hew Court,
Ciwrgapn, Haryana
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Ptk st Bhywoan, Se fe | bary
Patvchhula, Haryana |
Subject: [ l.:rlru':.lliun-'}h-pn-wnul]uu on hehull of M4y Creathe Babdndl
Prb. Ltd. cosuing the 165th Mhinutes of Meeting duted GSI9.2028 of
Stute Environmuenl Impuct Assesment Autlivrity (SEIAAL Wursuna
el

Our Representation 1o 11on'ble Chafrman, “E13 A D1 13th Feh, 2023
sind Folluw-up dated 02.06.2003,

bt |-u-ln'l|.'¢.l-\|'ll "‘ilr'

AL The oubses, #ooome oL submnied that the oo ood compamy just o ent;

got apg sed of the procvedimgs wnd minmtes o0 eeroecs (MOM Y hebd i vour est ool
offices and ¥ apparent thoongi e prevs o amnate - of meetie: that our matler fad
heen delerred, twielne nuw onswmg the 1000 Mee'mg, U un ! reigned conipan i
desirous o anopportunity of or o ot oo aned foether wffird o sfeation with rel ird
atcurate facts and cvenis 1o heter o tilate the goo! i of SPIAA, & e
radersi ] seas it allordal an nocasnn b b board i reguests thu

Vide ] 58th Meeting «f S1IAA hield G200, 2027, the autiav |1 el the
case framing Jucslions 4. extracted behoo
mea) Whty ofred vl Fyavii 1 Propuient < i diiedr Fiodation U apmet bl i
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1o 2023 ar. ol @i harsn aml i RIONY et
riie) the Natcst report n Tl Suh-t ommitie emplie I—‘-I-EHF:I":"I’T’ : '-'“' -: .
imensieirs & 4070 oo e SIrOCIUTE iy e gl et 2 IEEERE R A

i W W
A
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PMlanncr, Guruyram {DTCP) v :
: » i } Vide memo dated [[-08-2
Cieneral, DTCP vide memo dated 05-09-20173 { Bl i B,

: refer point 10,5 & 6 abone ) refles
the buili-up area : ve ) reflecting
i faisk me. FAR /Non FﬁEmdmnsunnE 18.359.38 sy Mix iless than 20,000

23. It is apposite 10 it o that cven thigh your good-sell hed iniliated specific
inquiry with regards built-up ares 10 ascertin whether or mol the PP falls under & il
LALCLInY, et the findings of inspoction reporis are md apparen while del berating the
undersigned’s maiter on [5th meeting ol 51 14 held on 05 1+ 3023 findmgs of which

weiv commumicaled w us vide leller bearing Memo No. SFIAA (165)TTR2023 515
dated 15.009.202 received vn 2o 04,3021,

24, The PP ooegoe = - the suthoray to consider the true Tacts, hmelines., list of evenis amd

apporting deoiments o beodpo ine msting chain ol @vents and alse provide the
undersigaed an cppotons o head 3s and when the Circimistances warmnl.
fyeu ool 1 wantam (wither elanfication or have any guerses, kindly 2ppose

and we would oo nd full conpaaty o e B tlilation.

Thanking you

Sincerely. . 3 J'a,
B l-.|'|l..L. L
iy ey
: b3 {i"‘?
1 -:‘l-. _.'5\\ =
1 o ﬁ:
{ Vithal Midtal) % iy <
e I

Directar = M » Creative Buildwell 'L Lid.
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ANNEXURE -E

Sinte Environmeni Inipaci Amvessment Autharity, Herysns,
Bays No S-SR, Prayaten Bhewsn, Rector-1 Paschiol

Talephone No. 0} 72-2565212
Fenall [0 soing-21 gy gov.in

Drewnl
Time Bownd

XS

Meso Mo: SEIAAMR02Y B I Dated: £.3 )8 Loy
Ta

T%:Iﬁ:rluur'fli;u.l'i,

Departinenit of Town & Country Mennlng, Hiryasin,
Plot Mo 3, Sec-134, Madhva Maorg,

Chandigarh 160018,

Solijeet: 1. ToB

With reference to the subjeet clted above.

In thds coniest, [t s to intimate that the above subject elted projfects
wese submivied before the Sinte Emviranment Impact Assessment Auhority for
gt of Environment Clesrance within the scope snd mesning of F14 Notifiestion
daied] 14 09,2004 emanatiag oo Emrviromment (Protesizon]) Ao, 1585

The skowe mneption=d Profeci Propessie wess cpasidered by the
mnmhmnww

Scanned with AnyScanner
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ANNEXURE-F .

Directorate of Town & Country Planning, Haryan

Hagar Yojana Bhavan, Fliot no. 3, Seclor 184, Madhya Marg,
Phone: 0172-2548348; Email: icpharyanaT@gmail.oom

Website: I'cle:ﬂ't:lenn.Ew.m

Ragd.
To S S M. :f
State Environment Impact Assesament Autharily, Haryana, DV ==L
Baws no. 55-58, Prayatan Ehawan,
Beclor 2, Panchkula, M }r*_,: :
Memo no. GN-2084-wvol. INDRAVZ02Y 16 ] 98  Datet: o S-= G -4l
Subject: (1} ToR (undar violation category) for expansion of 5 star ot at will
Ghamro], Sohna Roard, Tehsil Sohna, mﬂz Eumnm:rjl-ﬂt Br-u:ig:
Bulidwell Pvt. Lttl,

(i) BC for commercial complex “JMD, thes Regent™ at village Na
Umarpur, Eer.twﬂz, Gurugram, Haryana by fliis JI.:E'I Led. . 2

With reference to the subject cllad abova.

In this contesd, it is to intimate that the Information sought vide your mems rs.
SEIANHRZ0ZHE1E dated 03.08.2023 already stand forwarded by Senlor Town Planner
Gurugram vids endst. no, 5275 dawd 23.08.2023,

2, However, the copy of the sama slongwith It enclosures are sent herawith
fior yewir kind inforrmalion and further necessary actlon ploass.
DiAAs above,
(R.G.
Disirict Town PlannerHG)

For: Diractor General, Town & Couniry Planning,
Haryana, Chandigarh




Te
ABirector General
Town d Country Planning, Haryans
Chandigart.

Subject: L. ToR (wader vielstion calegorylespansion of Five star Project at village
Ghamraj, Sohna read, Tehsll Sokna, Distt Gurugram, rentive

Baildwell Pyt. bd.
1, EC for Commercial Comples™TMD The Regent" at village Nangalt Umirpur,
Beetor-62, Gurugram by M/ IMD Limitsd.

Reference;

e SEA A 3 s st s e g &
Distries Town Flasaer (E), Guragram office memo no. 13884 dated 07082023
and 13868 daled 07.08 2027, (sopies alongwith enclosures of the same enclosed).
With reference 1o sebjocted matier, & B submined thet Sute Envircnment fmpact

Asspsgient Atthority, Heryena, vide meme under reference, kas sought the report reganding
sspcaernent of actual size end dimensions of cuisting strwcture at the spbjested project sites.
Accordingly, the roguisite report for both the subiccied projects was songht from DTP{E)
Guarigme asd the axme hes besa moeelved vide lefters imter mlerence. The detalled repon is
given by thy leteers ynder reference, so the same i ot being reproduced. Accordingly, the copies
of thet srne along with 8 eptlosuses are sent herpwith. This i far infprmation and Rerbher
recessy actlon pleases.

DAfAz ghove
Berior Town Flarmer,
Chugram Clrele, Gonsgram
Erndsy Mo, ETP{GY 202 Dt

A copy s forearded 1o Member Secretary, State Environment binpact Assessment
Authority, Haryana, By No. 55-38, Prayzien Bhawan, Sec-2 Panchiculn for Information please.

Serior Towr Plarser,
Gurogram Cirele;, Gurugram

Endst. Ho. STRG) 2023/ Denleed:

A copy W Rorworded to District Town Plaonea(E), Ourugram for information
please,

Senins Tnh{ Masner,
Gurugram Clrele, Gurasrim
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L DEPARTMENT OF TOWN & Cou

Seciar- 14, HUDA COMPLEX,
Tel.0194. nﬁﬂ. GURUGRAM,

E"mih’ L

Seavhen Powens Plaginer, . ’ﬁ’h-.’rﬁ

Ui Lk, Civagram, .-""'#

mhmmmmmurm:mmn
village Ghamroj, Bohnd roud, Tohsll Gohna, Distt Gurugram,
Haryane = ¥ /s Creative Bolldwall Pot. Lid.

Mail received trough STPIG) dated 01.08.2023
On the subject wited above, it is informed that vide mail under

eirce case for TuR [under violalion categary) cxpansion of Five star Project at
g Ohamrol, Schna road, Tehsil Schna, Disit Qurugram, Hanans being

frcloped by M[s Creative Buildwell Pyl Lid, has been received in this affice, After

i vt detail report is ad under: -
l. The chenge of land use permission for an & ares measuring 20551.23

Samit in khagra o, 120//1,2, 9, 1071, 102, 112, L2, L2LS /6 in the
revenue eatile of village Ghamrod, Tehzil Schpa, Distdlet Gurugam
hag been gramted vide Blcectar, Town & Country Planning, office memo
mir, CLU/G-2064-1E(25) 2009 [ 206 datad 13.01.2010. The spplicants
were also granted axtension in change of land uss permission op to
12,01.2014 wide DOTCP Haxyana office meme number CLU/G-2064-

JE{Z) 2013 / 49258 dated 22.08.2013.

. The Building Flans have been &pproved for & plot arsa measuring

20551.23 Sqmi vide DTCP office mema no, CLUSG-2064-JD(B5) 2011
[ 7000 dated 21.09.2011.

3, The applicant had applled for grant of Part sccupation certificats in

GTCR office on deted 10.01.2014 within validity of CLU Permisgion ie.
(12.01.2014) but occcupation certificate not issued bocause

consiruction of site was nol completed in afl reapeet,
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2 The s fins bien inapecicd vis-A-vin as-bulic PIARS AN the ey, -

i

LY o m;::i'lrul P Dhalit s wren wlih non-FAR Il H“'“"";&'-;lnhii"‘
h:* e | T 7R _[ _ __""*H.
;o sirsnil M RSB e : ‘ﬁﬁhqu
¥ Merrmilne 2 iﬁ“ﬁmﬁ 1_ Fﬂm.
T Servive Moot © o TYmEE wqair .
e Sesoma (lsar | S T B P
v Y T Thiafies | G376k sgmitr T r—
g1 Saiih lloor 1 T aEy B T P —-]
s © 7 dibmflear ] T ST B sqmir P T B ams ] 1
L Sixth fiver | 7764 sqralr | 7 btsqmn
0 7 Seventhilser | Geiedegir I~ 508 sqrat —.i
w T mgies | @elmmx | SD6sh
Y R T VT vk
B Teathfloor | 0.6k mmir G rprs i}
B i P T P
Ti—: T Tercace flooe 5938 sty - |
;.!:,u:” - | ESSaeE T T

The report along with photograph h.f;mval'dﬁl for further necessary action, please

DA As above (%;W

Endsl. Mo, Dated.,

A copy is forwarded ko Director General, Town & Country Planning, Haryan
Chandigark for information & necessary action please,

District Town Flanoer,
Enforcement, Gurnzgrat
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ANNEXVRE=" @7
e —————————

'.: - I

:ﬁ%@mﬂm e SEAC missling viherein, Commities has decided to vary (e
i

an 05.07.2014 at 9200 am by the subcommities of SEAC,

: in raferance to the 1047
; statu of the construgfion of the p
" Gominities consisting of the following

rolect as conslructad al giie. Henca consfifuted a St
mmmpmmmtnmruymmmsm

© . congtiutlion of the project:

: o, SH, L4 Jongjs, Ghairmsan
4 sh: Sufan Singh, Member
| 3. S R.S. Rana, Member

¢ Aftepidance:

Mr, Sulian Singh (Membar, SEAC, Heyyana)
Y Mr. R .S Rana (Mamber, SEAC, Haryana)
4} Mr Manich Saxens (Ganergl Manager,; Craative Bufidwed Pul. Lid.)
5%‘ e, KoK Arya {Project Manager, Creative Bullghwed Pyl Lid.}

¢ Chalt
L P ‘1:? wir. indedjeet Junsja (Chairman, SEAC, Haryana)
¥

Pop I B R

v M. B. Rajesh (Sanior Managar, GRC India Pvi. Lid.)
% ~ dMu. Namrsta Singh (Deputy Manager, GRC Indis Pvi. Lid.)

it :B;dli"prnund:

- ¢ The Frejest In 8 'Five star hote!' project locsted ot Village- Ghamrg), Gurgaon, Haryana to be
i by Mis Cresiive Builcwell Put. Ltd. The applicalion for cbtaining Environmenta
..+ Clesfance of the above said project wis submitled on 20.11.2012. The case was considerad in
'+ 85" SEAC meeting dsted 24.06.2012. During meeting it wes ravaalad thal, Iis & 3 case of
: violation of Environmental' Protaction Acol, 1888 In complance of ElA Mofificalion datad

I
g ey

i 1¢u§2mﬁ. The project proponent was directed fo submit the Resolution of Boerd of Direclers

T Y
HVTF gubmiitied the reply of the shortcomings vide letter dated 29.07.2013, In the 88 Mesting, SEAC

iy
-

'}
JI

-
P
3
'
®
i
'

1
]
I
{
]
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] -

d
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Ll e e

it o
T ST SRR

n - CRU s 4
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Cl

]
'
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as, per the guidelines of MeEF in respoct of tetter dalad 12.12.2012. The profact proponent

ﬁ-ﬁiﬁd project proponant In sccondances with the Mema No. J-110 1234112008-18 1K) doled

Loy 2T.0B13 jssusd by the MoEF that, the project proponent is raquired to immediataly stop the

S work il Emvironmental Clesranée is granted sfier due process under the law. Along wilh this

L Pm]a;:l Proponent need to submill an affidavil mot below the rank of Direclor of the company
',J:-hﬂﬁﬁmmmmmmmﬂwmmmwammmmmly delalls of

" rworkislready executsd up o tha date 1 construction has been stopped In descriptive &
- greplical manner. The projedt propenent submilted the repfy of the shortcomings vide latier
‘{ dated: 08,10.2013, The csse was again {eken up kn 98 SEAC meeling, PP wes dircted to
D maiboiiit revised approved plans of the area a5 construciad aipng with Oocupetion Certificets
Cfrom Campatent Authodty along with o contficate that bulit up sros (FARMaR FARBasement |
[ doesnol exceed 20000 Bg. Meters. Commites decided to consier withdrawe| application cnly

ey e
" 2

A

Hiyo

7

Ly
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aliar submision of above documents. The project proponent submitted the reply ﬂf !h'l:;: :

shorteomings vide letfer dated 25.02.2014. Then case was considered in 104" SEAC metting

where commitiee decided 1o visit and inspect the site to ascertain the factual cormactness of the

iformaticn submitied to them through the Prolest Propenent.,

Findings:

During site inepection, it was found that the project proponent hes siresdy constructed

bowundary wall, The project consists of a hotel biock and an executive suite block, ‘rbtailtmj‘.::um
of G+11 has boen construcisd in the holel block. Thare-are two no's of basement m:l]'r.n::[nd,
one under hoted Block and one under executive suts block. Basement i common betwesn hotai
& exscuthee suite block. Further, it was found thet construction work has been stopped at'the

LA i

(TR L TS

sile. The plot sres of the project is 20,551.23 equm and the total congtructed bulk-up arka |

{irciuding all FAR and Non FAR area) is 16, 61585 sq.m.

The fact was supported by tha photagraphs mnﬂﬁmﬂmaﬂmmwmjﬂm

which are anclosad with this report. Ares stetement iz sles gnclosed for reference, ] ;
Conclusion: ' ’ *I i

.ﬂ-fhm'ﬂaeﬂt-a'-'lak,hﬂmeh'milgmﬁnnh&Mmmamnu{mﬁpmﬂm f_'-.

than 20000 m? s, Tﬁﬁtﬂ.ﬂﬁiﬁlupmampaﬁm cariificate application. The case I'I.'I.Bu'_lll'hti .
. prrthe latost g-u-:l-&-;mfu-ﬁ.nmm*munnfmm = !':

L i

T
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ANNEXURE - H
__J £ i
vl . - '_- |

Bk

mmmmwﬂhmﬂ'ﬁﬂﬁrﬂtﬁ'ﬂw '
MMMTMMMWMMHMMWM
mc&@ﬁmmm}. ; o e

- : '?

ﬁnbmuummﬁmmgﬂmmmmh:muﬂyh

-

coastrisction statns fmmmnmmmm categocy) for Fxpansion

of “Five hﬂﬂ"u?ﬁmmmmm Schns, Distt. Gurgaon, Haryioa

by Mis WWHMT#MMMEHEHSIHEM

H_.mmz q 'r .-" )
- &‘Uﬂwfmﬂﬂﬂhﬂ mimnMHﬂm -
2, Dt Rajbir Singh Bondyal, IFS (Retd ), Member, SHAC, Harpana
3. Kegional Officer, HAPCB Gunugram (Worth) (He will assist the members of sub-
 commitisd). - : = =

.
y, s o ]

Altentlance: - "o e
1, h Vijay Knmar Gupta (Chairman, SEAC, Haryana). '
2.°Tr. Rﬂwmﬁﬂmﬂnﬂ.mﬂ L) {(Misimbes, SEAC, Haryans).
i 7 sumua:xm(s-um , SD0, HEPCB (Morda}).
| 4. Mr.R..C. Gossin (Genersl Matiager, Authorized Sigaatory, Coeative Buldwell Pyt
M. Manish Sakena (AVP Projedt, Creative Buildwell Fvt. Ltd)
-5_-m&huhmmmﬁmuum Eoo Paryavaran Laborataries &
Consitents Pvt Lid) d
7. M, maﬂx{uﬂm&ﬂﬂWWMM}

L 2

mimumimmmdmmﬁmmmmu:ﬂuumufmw
mlnﬂmﬂmwﬂ?mpnﬂlm mjsmwmmmm
%MS{I}HHE{AMMMHHHWIMM;mme
248" SEAC, Haryana mecting held on, 06.0%2072 and decided to recommenid the case to
mﬂm#mdrﬂuﬁzﬁnm{mhddm}mmmm
mm‘mwmmmm résommentation of SEACC,

“4(‘ M“'-. =

W
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mmmmu‘n@rﬂmmhﬂum 092022, Then, it was
thﬁmwmﬂmmﬂm
'Ih.uﬂaﬂﬂwu:mahﬂdwdnduﬂillummﬂndmhtqhuiﬂnd:h
following doyments: : '
1 n:pyarmudmﬂﬂ-mmmdm:-ﬂhmmﬂurm:zmdum-:m
Asnexure 1{s) -
2 l:mnfl*nmbuufn.gmuwﬂlzmm;
3, cwdﬁmmdmwmmm Asnexure 1c)
4 %ﬂm&;wwmm
5. Copy of apyroved site mmwmmﬂmlﬁﬁm’m
hmmﬁnmruﬂb} f
i, ﬂq:j'nfﬁhﬂ[ufp.ﬂdnql:&nﬁ:&lﬁ-ﬂl-’lﬂ“«ﬂmn!{l}.

7. ﬁwufpmmﬁmumhsﬂumm;h&ﬂmm
8 ﬂnp?blﬂmm ﬂ'mmmmm&wmmmuu
of vigit giving latitude, | e and date duly signed by PP Annexare 4.
Tt whs ohserved during the site
= Mo soustroction activity {s goé Itﬁftﬂ-pfumlm:ﬁﬂmaahmd
. singe long. :

Mwmmmmwmmummmmmmm
pﬂmﬂmhbﬂmmudnm#mmhﬂﬂpmd

m‘{ﬁ il i 4 J'F..‘M:]
MM#-&MMMMMWWHM
ummﬂmmﬂﬂmmmnlﬁn;ldﬂm{ﬁmm“hmw
mmwmmwammmmmwwm
Huyulhﬂﬂmﬂﬁ.ﬂ?lﬂll

.
||l-

Cre, M . @w > _
ﬂa_?ﬁqx:ﬁ;}ﬁ Dr)ﬁi;u&th&wﬂ Apamesh Eumar

{Chrnirmas, SEAC, Haryans) IFS { Member, SEAC, Scientist”B (Reprosentative
ol _ ¢ of RO, HEPCB, Gurugram
:. - MD

A
4



2153
108

" ANNEXURE-T

P ..-.'Hj thaer 3

The € hans man, i

State Fnvirosment mpact Assosanenl Aullurdy,

Days Mo, 3845, 181 Floor, My meo Tiemon, i e e

Sector 2, Panchhula +
- = Emadl 11 - scina-21 e of hey gos

Sublectis  Mls Creative Gulldwell Private Limited a1 vilfage Ghamee], Sahna Rondl,
Tehsil Xodwa, Gurngrsun, Haryao. cedily

Rel:- SEIAA nrder Endst, No, SEIAANIR/Z023131-133 dated 20032023,

Kindly rofer (o the subject noted pbave. K 15 submitted that SEIAA vide order
dated 2003, 2023 has constitutes] n committer comprismg of the Tolowing members -
I. Member Secretan, SELAA
2, Membeor Secrerary, HEPCRlwough Representative
3. Concemed Reglonal QfMicer, HSPCD (1o assis! the sub-commiliee)
To camy oul spol inspection of the project for Gnvironmcntal Clearance
(Under vielation) for expansion of 5 star Hotel Project of YVillage Ghamirog, Sohna Road.
Sohnx Ddswriet Gurviiram 6 be devélopad by Als Creative Buildwell Pur L 15 wenih the
aciual states of the construction carried om by the project Proponent at the progect site Wil
date  Accordmgly, e was sisfied by the commines om 2204 2023, Rewomal Officer,
Guruiram Fegon (Norh) and concernod Scientist B, Gurugram Region {(Nonhi has assisnad
sub-commitiee. '
1. No construction nctivity is going on ot site and work seems abandonad since a bong
2 In compharce of order issusd vide Enclal. Mo, SEIAAMR 20215181522 dated
21082022, o sub-gomminee bos ofresdy subnuiled repont awl oow Progect
Proponent hae submitied & project detal centified by Ar Vikkey (CA-201 7-35230)
office Mo. 5 Shivam comples, Opp Jhela Ofice. seetor-14, Gurupram abow
buélding superstruciure sill tolol buill up ares LR35V 38 sqm (Copy enclosel as

i e e

Annexure-1}
{pramitiee las na evpariisaion i bnlt up aren measurenent ad it man be ol

micasured from Depanmenl of Town & Country Plonning. FHarvans
gubmitted for hind informaion & furher necessary o

DAJAS above
I - g '"rhﬁml:l;:_- Celly
Hepio ke Enginecr (Training C
ASPCHAGN HSPCH, Panckkul
“wmcmm!w of M5,
HSPFCH)

v 1
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Project tifle- Mittal Metropolis Five-star Hotel, Suites, and
Commerchal Centre

Project Developer Mlfs Creative Buildwell Pyt Ltd having
registered office at 201/6 Kaushalva Park Haur
Khas, New Delhi &Corporate’Correspondencs
Address- K-5A9, DLF Phase-II, Guregram,
Haryana, 122002,

Location- Milestons Km 15 ta 17, Village Ghamm],
Girgasn-Sohng Road, NH 248-A, Tehsil Sohma,
District Gurgaon, Haryena.

Date of Change in Land Use (CLLT 13* Jancary 2010

Date of filing for Completinn Certificate 16™ Jamuary 2014

Layout Plan Sanciioned date 21" September 2011

Brief about project

Diate of ingpection- 28-04-2033

I erchitect Vikkey, { Repno. CASZM F/BE236 ), visited the project site on 28-04-2023. Project Proponent Mr.
handsh Saxena, company manager, was presented of the slie,

M5 Creative Buildwell Pvt. Lad, apd BCL Industries Limited (formally knovwn as Bathinda Chemicnls Lid.)
was granted CLU vide memo no. G-2064-JE(S8)-200%206 dated 13™ Janwary 2010, consequently an
application for approval of zoning plan and Jayout plans wos made in Jansary 2010,

That on 5"Aupust 2010 Zoning Plan was approved, subsequently, layout plans were submitted to the
Departmentof Town & Counlry Planning, Haryana (DTCF), which was spproved after & year delay on 217
September 201 1 vids memo na G-205UTD{BIV201 1/7000.

Thot Froject developarwas short of timess CLU was expiring ia January 2012, therefore,the decision was
made to develop a minimum 15% of the area as per policy.

That Project Proponent sought 2 extensions,the first extension from 13™ Janeary 2012 to12th Jansary 2013,

and the final exiension granted for the pu-indafﬂ‘“hnuumu o ]f]ﬁnu:}' 2014, copy of Sanciioned
Plan aned Completion Plan along with Architect cenificate by Architect Mfs Architect Combine Cfo Sh. S.M.

Mehia has boen provided io me.
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— 1
e
] ! fum of cxnstvaction gf the s
Currenily, at the site, the building superstrusture has a totol buili-up arca (TBUA) of 1835938 SqMir. as
| Details of the Neor-wise TBUA as below:-
! StNo, | Fipor Budlt-up area 114 S0M.)
1. Bosament 4777172
2 Ground 1995803
3, | Mezznine 1225656
4. |Barvice 536 950
5. Second Floor 927.64
6. Third Floor 937,64
7, | Fourth Fioor 037,64
% | Filth Floor 927.64
l g, Sixth Floor 927.64
f0. | Seventh Floor 927.64
11, | Bighth Floor 927,64 B
12. | Ninth Floor 527.64
B [ Tonih Fioor 97.64
14 | Eicventh Fioor 927.64
15, | Temacs 15739
~ Tetal 1835938
Bk
1. Verified Buili-up aréa plans

2. Copy of BR-III Memo Nao. G-20640D(BSN201 /7000 Datad 21092011
3. Copy of ApplicationforComplationdaize 10-01-2014
4, Architect Registmiion Certificate,
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B Bathilea Charmica's 1, dnd W5 Cred e Baldunt Py Ll
Mazi Ramian Lk Rnsd, Pest o = 71,
Bhatidada L1, {Busjabh

Tk - wﬂmhﬂmhw;kmnmmma!m
I the Reverme Eiltte of Wikipn Ohamrsl, Districs Gucpagn far wivey G0 hus Seen
e 10 W adindy Cherrards L et ke Crvatien Buskinal] Pet. (0
Kafrresce poar apzhenicn duied B4 0§ 701 i perm suan 19 erert e B dlagt i the

TRl promreint & pramied dves JA9SL 23 Sgm, m the Rrvavsr Daste of VElps (havra), D0 Gurrien

i dooedfancy with thi plm s subeniagd with it
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PRLNASRY R
To, - Dr. 10.01.2014
The Director General,
Town & Country Plarning Department-Haryana,
Chandigarh. -

Subjeet: fssue of Oecnpation/Cumpletion Cerlifiente regnrding CLU permitted for
construttion of x 5 Star Hotel on the land Area messuring 20,550.23 Sqmir.
falling in village, Ghamroj, on Gurgaon-Alwar Road, Tehsil Sohna, Dist. Gurgaon,

. Haryana, by Mis Bathinda Chemicals Led, (Now known ns Mis BCL Industries &

w _stroeture Lid) & Mis Creative Buildwell Pyt. 14d,

. ¥F,
Inspite oFall the hurdles in securinyerranging oll the approvals as per conditions
imposed in the permission dt. 13.01.2010 explained Ln our request dL09.12.20173 {copy

* enclosed for ready referemce). we have completed more then 50% (Including
hasements) end upto 8" floor of the Hotel Black the area is opemnble immediately,
while the upper 3 floors are also structurally complets thus du: block coustructed al site
uple 11™ fioor end as required under the provisions of the acl, the requisite plans/fphotos
mﬁn{h@‘mﬂnk‘.m:nﬂlﬂnﬂ a5 under with the reguest i8 kRindly [ssee the
octupationieompletion certificate g0 rhat the construction complete bt site could be
atilized;

S g

“="1. 3 sets of plans constructed st site showing e varbation from the drawings
sanctionsd on 21.093011
2. 3 Sets pf Sanctioned Building Plan & Approved Serviee Layout Plan
3. The Photogmaphs of Compleled Wm = __
4, Form BR-IV(A) with deteits filled ;
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Form BR-V(A1) with all informotin and sigred by Owner, Architect &
Structural Engineer,

Caopy of BR-TI is attached. T'J:nh:-li!-din.g phn.t.mr: approved vide memo no, G-
2064/ID(BIY2011,T000 DL 21.09.201 1,

NOC fire (The Applieatien for issus of NOC has beon submitted along with all
plans atiached herewith)

B. Copy of WHeight Clesrance NOC from AAL  vide memo no
AASNOCAO11334/2813 dr. 20009.205

Copy of NOC- Consen: 1 Esmblish from Polluion angle memo no
HEPCB/TACI2012/T840 dt. 08.11.201 along with copy of affidavit submitted
at BIA simee constructed anss being less than 20,000 s.nur.

10. Copy of CLU Rencwed 1ill date vide meme no, G-2064-TE(8)-2013/45238 Du.

22,08.2013. The validity of CLU issued by depti. on 22.08.2013 which is up to
12,01.2014

11. Copy af zoning,

12, Copy of firz scheme approval. Memao na. FSIMOG2012/1311 31,02.05.2012
13. Authorty later.

We request you 1o issue the permission to oceupy ai an early date please.
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Haryana Shehri Vikas Pradhikaran

[ PR wit
Dated.. e e s
Registration No. 2023/ )3
The Ucensa of Sh. Vikkey has been renewed as an Architect on the basis of report
recived from the Ofo SDE (SurveyM & I, HSVF, Gurugram for the purpose of
underteking the wark of structural designing/supervision of pny private buailding & other "
terms and conditions as per orlginal license by competent authority, in the Urban
Estate, Haryana. The [icense [s bolng sued under the provision of HSVP Act, 1877,
The validity of the Fzense expires on 31.13.2023.
Thiz lssues with the approval of Warthy Estate officer-l.

Estate Offfcer-l,
HEVP, Gurugram

Endst. No. JC2 3 Dated: 3 Wae2a
& copy of the above s forwarded to the followdng for Information and necessary

acrion:-

1. The Administrator, HSVP, Gurugram.

2. The 3DE, HSVP, Survey Sub Dhvishon, Mo.), Ofo Estate Officer-l, HSVP, Gurugram.

3. The SDE, HSVP, Survey Sub Division. Mo.ll, 0/o Estate Officer-ll, HSYP, Gurugram.
+ 47 Sh, Vikkey, Office No. 2, Basement Feor, Shivam Complex, Opp. HUDA Olfice

Sector-14, Gurugram.
{:\%ﬁﬂrmr-l*
HEWP, Eunﬁra@
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Jouncil of Architecture
>
Certificate of Registration
This b 1o centily (hat the zame of
i M. Vikhey Renewals
has been entesed In the register and bis Registration No, s V00 LPID ol
CAF017/B6236 Az, xony %ﬂf
This certificate: Is valld from the seventeenth
day of October 2017 to the thirtyvfirst
day of December 2018 inchusive,
List of Acditional Qnalifleations:

Given undsr the common Sesl of the Cooncll of Architccture,

this s=venieenth day of October 2017

Safieory
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Y S UNDERTAKING 47AA 986028

e, ﬁ;sﬂmmmmm affice at 2016, Kamshalya Park, Hauz Khas, New Delhl-
10016, & M/s Bathinda Chemicals Ltd. office at Hazl Rattan Liak Road, Bathinda-151005,
un &b, through its autherized signatory Mr. Vithat Mittal 5/o Shri HManoj Mital are owner of
e § Star Hotel site.at Village Ghamroj, Sshna-Alwar Hoead, SH-13, Tehsil Saohna, Distt
urﬁiﬁmﬂuﬂnﬂdﬂhﬂ:ﬁjun&:ﬂ&hﬂd:ﬂhﬂ:hﬂﬂ:ﬁﬂhﬂunﬁ?

A That presently, we are going ‘to construct_area of 15000 sq. mirs. (172,000 sq. R
. approximately). :
2§ Thatthe total project costis Rupees Twenty Crore Only but it was wrongly mentioned in the
NOC application s Rupees Fifteen Crore.
3§ We are depositing additfons] Bank Guarantee from Punjab National Bank of Re1,25,000/-
. (Rupees One Lac Twenty Five Thousand Only) dated |#-I-242in additional to the Bank
. Guarantee from Punjab National Bank daced &-L2a2 for Rs.3,75,000/- (Rupees Three Lac
§ seventy Thousind Only) slready submitted. Thus total Bask Guarantee submitted is |
. _ Rs5,00,000/- (Rupees Five Lac Only) which totals to 0.25% of Total Project cost (Le. Rupees
Iﬁ.r_intjrll:rﬂreﬂnlﬂ. J -
4. Wa undertaka that in case of expansion in the next phase and area exceeds that of 20,000
Iﬁq._ml:m we will apply for environmental clearance from State Government as per
= - potification date 14/D9,/2006.

5.0 That we further undertake to comply with all ruls regulations and direction tssued from
i = S Haryana Stake Pallution Controd Baard, -
% :




e

- 4

i .

admessuring 2055123 sq mtr. Falling in Khasta N

€. We are -absolute of Land
of Village Ghamrof, Tehsil

120//1.29,10/1,11/2,12,121//6 situated at revenue estate
Sohina, Mstt. Gurgaon, Haryima,

7 MmhﬁﬂdMﬁMnhMaﬁﬂmHﬁdﬂkmﬂmem
JE(S5)-2009 /206 date 13.00.2010 from Directar Town & Country Flanning, Haryana.

8. ‘That we got plarns sanctioned for the sald 5 Star Hotel located at Village Ghamrej, Tehsil

Solina, Distt. Gurgaon, Haryama vide BRAIL memo No.-G-2064,]D[BS)/2011/7000 date

21092011 . b )
W
EXECUTANT
YERIFICATION.- - é
Verified tha the contents ufmhuqﬁmmém true and correct to the best of u::.r.;wr

kmowledges and beliet. s 3

W

EXECUTANT

2170
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m CREATIVE BUILDWELL PVT. LTU.
|

BUILDERS @ DEVELOPERS @ COLONISERS i i
MITTAL'S '
B ﬁ[:( B
The Member §

Haryana Stats Pollution Conftrol Bosrd
C-11, Sectar §, Panchkula

Sub: Grani of MOC in respect of Motel by M/s Creative Buildwell Pvi. Lid situsicd at village Ghamroj,
Sohna-Alwer Road, Tehsil Sohna, District Gurgaon, Haryana

Dear Sir, i

In continuation to cur application submitted to your Reginnal Office, Gurgaon End fn respanse to your lestes
. HSPCRE/SC{HQY2012/437 D1, 11712012 we'ere further submitting 83 ander:- '

1. We have checked our records and found that due to clerical mistake in the WOC form the project cost
" s different in the NOC form than in the Project report. The project cost of Re. Twenty Crore (as per
praject report) is to be treated as final,

v B 2. Due to difference in project cost we are submitting additionn! bank guarentee of Rs. 1,285,000/
Rupess One lae Twenty Five thousand enly) from Punlspds MNational Bank, Bank Sirest Branch,
Bathinda dated 18/1/20012, valid upto 17472017, BG eio.: FS0ULGEID112, in addition to the
already submitted bank puamates from Punjab Mafional Beed, Back Street Branch, Bathinga of Rs,
3,75,000¢- (Rupess Three Lac Seventy Five Thowsand Unly) dated 081220011, valid opo
05.12.2016, BG Mo.: ¢0301LGHMEG! L. Total bank puaranies submitied to you 1s now therefore Rz, 5
Lac , which is 0.25% of Total Peaject Cost of Bs. Twenty Croes and thus complics with the direction
of the board.

3. Total covered area of Project as per our sanctioned plans is 30,780,325, mtr. (FAR arca) + 6,575.82
« sq.mt (under basement) which equals to37.356.14 sq mir. of Covered ares (not incleding ares under
service floors),

- 4. An affidayit, that we will construel enly 16,000 sq, mirs of grea (which iz less than 20,000 sq. mtrs.)
and for any further expansion or extensiof of area will apply for environmental ¢learance from the
State Covernment ag per nolification dated 147089704,

5. The sbove mentioned hotel property is free-hold land and all jumabandi and mutation pepers, duly
self-attested, are enclosed herewilh, -

You are kindly requested to grant NOC for construction of 16000 sq.mirs of area with fhe condition 1o
obtain Environmental Clesrance for expansion in future as per notification dated 1 40506,

M5 Creative Bulldwell pat. Lid,
/s Bathinda Chemical Lid.

CC: Kegional Office- Gurgnon, Haryana State Pollution Control Board, Vikas Sadan, Off. New Coun,
Ciurgaon, Haryana

Raglstorad Office : 2008, KAUSHALYA FARK, HAUZ KHAS, NEW DELHI - 110018
TeleiFax : 011-28951752, 49655306, Emall : royaloorchardsglyshoo co.in, wmq:mr-m!nmrmh



FEF'

|

-

P {
'1 e & a.' L =
i F: _I____'-r' il

T, ' I L T & -

N NTENTAN NN T e e
L INBIAINGN JUBT AT
- = E=% S L "k i

T

L —lf'JII He oy UNDERTAKNG
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Wria ane Dhe pbacheln ownerinpessession of lnd cimessuring 2055123 sqmlr. feling In khasra
. po. 1200125, 101,142, 12 and Khag no, 1216 stusted ot bhe ceenue estaln of vitags
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MET OF DELHI COURT FEE
CLOTH2VB01L221 M

13-00C J0xd
IN THE COURT OF

Tk Dozl Bk, AN

Nobimal dvetn Tribral R Dethy

IN THE MATTER OF: -
AM‘\M“\ SN*M aee AFM‘J
VERSUS
Mfg Vatda Lot K Awa - ﬂu-r”“"‘“ﬂ‘
VAKALATNAMA

KNOW ALL to whom these presents shall come that TWe__ Vitlal Mittal
(Lnoect Tobement @ Mt cyestive fulivell By 13d. )
= the above named

(herein after called the advocate/s): -

AKLRITA GOYAL  Gawew Jin Atud Malhedra Manen Popli
(Bfis3a /2210 (D/aaen)  (dfovj2en) (Dfnrsppas)

Pt T v
2°2\ o\ < o
e e o \YETBA)  (Dparnfron) ( Is633/2018
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To act, appear and plead in the -{ovo-loled case w suis Court or in any o&er ourt in which
the same may be tried or heard and also in the appellate Court including High Court subject to
payment of fees separately for each Court by me/ us.
To sign, file verify and present pleadings, appeals cross objections or petitions for execution
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as
mauy be deemed necessary or proper for the presecution of the said case in all its stages. s
Ta file and take back documents to admit and/or deay the documents of opposite party. §” s
To withdraw or compromise the said case or submit to arbitration any differences or disputes -
that may arise touching or in any manner relating to the said case,
To take execution proceedings.
The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of &
the prosecution of the said case.
To appolnt and instruct any other Legal Practioner, nuthorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the |
Power of Attoraey on our behalf. 4
And /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes,
And U/We undertake that I/ we or my /our duly authorized ageat would appear in the Court on
all hearings and will inform the Advocates for appearance whea the case is called, "
And I /we undersigned do hereby agree mot to hold the advocate or his substitute responsible for
the result of the sald case, The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain himself.
And 1 /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Court. I/We hereby agree that once the fee is paid. | /we will not be entitled for the
refund of the same in any case whatsoever. If the case lasts for more than three years, the

advocate shall be eatitled for additional fee equivalent to half of the agreed fee for every addition
three years or part thereof,
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INWITNESS WHEREOF 1/'We do hereunto set my lour hand to these presents the contents of which have
been understood by melus on this

day of 2004~
Accepted subject to the terms of fees,
X
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Accepted by Advocate /1,\$ " nt
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